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India will depend on the future plan of
distribution of German reparations
by the Inter-Allied Reparations Agen-
cy, Brussels.

(¢) India has waived 2all claims to
reparations from several former “be-
ligerent nations”—1Italy, Finland, Rou-
mania, Bulgaria and Hungary—but she
is entitled to retain the enemy progerty
now vested in the Custodian of Enemy
Propertv to the extent of her claims
against the countries concerned.

Under the Indo-Japanese Peace
Treaty, India has waived all reparation
claims sgainst that country which
according to  pre-partition cluims
amounted to about Rs. 2,8co crores.

REHABILITATION OF THE EARTHQUAKE
SUFFERERS IN ASSAM

76. Sur1 L. BOROOAH : Will the
PrIME MINISTER be pleased to state :

(a) whether Government are aware
that a large number of tribals such as
Mishmis, Abors and Miris were dis-
placed from their homes in the North-
East Frontier of Assam in the Assam
earthquake of August 1950 ; and

{b) what steps do the Government
propose to take for their rehabilitation?

PRIME MINISTER
JAwAHARLAL NEHRU) : (a) Yes.

(SHRI

(b) The Government of India have
already spent Rs. 6 lakhs during the two
finencial years 1950-57 and 1951-52, for
the relief and rehabilitation of the
people of the Abor Hills District and the
Miskmi Hills District, effected by
earthquake and floods in 1950, The
‘Governor’s Assam FEarthquake Relief
Fund® has also allotted & sum of Rs.
1,23.400 to be spent during the
financial year 1952-53 cn the deve-
lopment of agriculture in the affected
areas. A Five Year Scheme (1951-56)
for develcpment of agiiculwure in these
areas is being financed frcm the Gov-
ernor’s Assam  Earthquake Relief
Fund.
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PAPERS LAID ON THE TABLE

REPORTS ON THE SUPPLY AND PRICES
or Goobs AcrT, 1650.

TrHE MINISTER ror RAILWAYS

aNb TRANSPORT (Surr LaL
BAHADUR) : Sir, I beg to lay on
the Table a summary of the

reports received from the State Gov-
ernment regarding the working of the
Supply and Prices of Goods Act, 1050
for the year 1951-52. [See Appendix 11,
Annexure No. 15.]

FORMATION OF ANDHRA
STATE

Mr. CHAIRMAN: We will take up
the Resolutions. The first is by Shri
P. V. Narayana.

Sur1 S BANERJEE (West Bengal) :
Mr. Chairman, I rise on a point of in-
formation. On the 26th June I cent
in a Resolution regarding the Consti-
tution of India which runs as follows...

MRr. CHAIRMAN : Mr. Banerjee, I
don’t think it is right for you to read the
Resolution which has been disallowed.
If you kindly see me, I shall explain
the reason why it has been disallowed.

Surr S. BANERJEE : Thank you,
Sir.

SHrl P. V. NARAYANA (Madras):
Mr. Chairman, with your permission
I beg to move the Resolution that stands
in my name. The Resolution runs thus:

This Council is of opinion that Govern-
ment should take speedy steps for the for-
mation of an ANDHRA State from cut of the
existing territories of the State of Madras,
giving it the status of a Part A State, and that
8 Bill for the purpose should be introduced
by the Government, on the recommendation
of the President, after ascertaining the view:
of the Madras State Legislature with respec.

to the proposal and to the provisions of the
Bill.

Mr. Chairmsn, no doubt the Re-
solution is very lengthy and it shoulc
not be misunderstoced that it is a com:
plicated one. Itis a very simple one
and I shall explain how. For constituting
any new States or for changing bound-
aries of an existing State the provisions
of Article 3 of the Constitution of India
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should be invoked. It is only in ac-
cordance with the provision therecof
that this Resolution had to be drafted
in this lengthy mauner. In effect my
Resolution comes to this—a request to
the Central Government to take the
necessary steps to form a separate
Andhra province from the territories of
the Madras State.

My Resolution is the simplest
of all Reasolutions either moved or
conceived in respect of linguistic States.
It does not aim at either a Visala-Andhra
or at the redistribution of the provinces
on the basis of language and culture,
in general. It is a simple Resolution
for the formation of an Andhra
Province and it is connected with
the Government of Madras alone.
Qaa previous occasion you know, Sir,
I tried to impress upon this House by
m:aas of a motion for papers on tha sub-
ject on the eve of launching satyagraha
by Swami Sitaram; but my attempts
were unsuccessful and I do not
want now to go into those details.

There was, Sir, a debate ia the
Lower House in respect of a general
Resolution on the redistribution of
the States on linguistic and cultural
affinities. But my Resolution is quite
definite and simple. Itaims at the for-
mation of the province of Andhra alone.

I am grateful to the Prime Minister,
for his attitude in this matter. What-
ever his views may be in respect of th:
formation of other provinces in India,
he was very sympathetic towards our
move and he said that he had bzen
always for it, and that he had no
objection to the formation of an
Andhra Province, provided there was
a large measure of agreemant amongst
the parties concerned. He said the
Partition Committee had decided
almost all the questions, except one or
two. Substantially it comes to oane
question—ihe question of to whom
the city of Madras should go. Of
late, no doubt, Sir, from Rayalaseema
has come the lonely voice—a voice
from the grave—of Shri Narasimha
Reddy (An hon. Member : Why from
the grave ?) who poses himself as the
Presidznt of the so-called Rayalaseema
Mahasabha, which I may say, is not a
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representative body, but just a body
consisting of a few opportunists,
In any case, we need not waste much
time as regards Rayalaseema forming
part of the Andhra Province as it is
an integral part of Andhra. I here
plead only for the formation of a
province consisting of Srikakulam,
Vishakapatnam, East Godavari, West
Godavari, Kistna, Guntur, Nellore,
and Rayalaseema, i.e., Chittoor, Karnool,
Cuddappa, Anantapur and three talukas
of Bellary. As regards the city of
Madras, I shall deal with it later.

Although I confine myself strictly
to my Resolution I have to speak a
few words in the general set up and give
an idea of the proposed Visala-Andhra
and also on redistribution of the entire

country on the linguistic and cultural
basis.

As regards the city of Madras there
was a time when the Tamils had given
up their claim to the city.

AN HoN. MEMBER : When ?

Shri P. V. NARAYANA : My hon.
friend there will have an opportunity
later. In the year 1926, Sir Sankaran
Nair accredited leader of South India,
moved a Resolution on the floor of the
Council of States at Delhi to the effect
that the south of Madras should be
formed or constituted into a separate,
autonomous, rather an independent pro-
vince. He also said that the city of
Madras did not belong to the Tamils
alone but to the Telugus and others
also, At any rate he did not claim the
citv of Madras to be included within
thz province he was asking for. And
even before 1926, at the Calcutta
session of the Congress in 1917,
it was decided to constitute the Telugu
speaking area into a separate Andhra
Provincial Congress Committee. Since
1918 the Andhra and Tamilnad Provin-
cial Congress Committees have been
functioning in the city of Madras.
They have been exercising joint terrico-
rial jurisdiction or rather concurrent
jurisdiction, and that is the case even
today. And in the city you have the
Andhra District Congress Committee
and the Tamil District Congress
Committee also and they exercise
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[Shri P. V. Narayana.) Andhras are not lacking in leaders,
Concurrent territorial jurisdiction. | but_ there is no proper leadership.
So according even to the Congress | L have  great respect for the
Tamils. They are intelligent and

practice it has been established that
the Andhras and the Tamils have their
interests in the City of Madras.

Again in 1924, the session of the
Indian National Congress was held
in the city of Madras, and there was
surplus collection to the tune of Rs.
27,000. Both sides—Tamils and
Andhras—claimed this sum and so it
was deposited in a bank. Mahatma
Gandhi, who was President of the
Congress, appointed Dr. Rajendra
Prasad our present President of
India, as arbitrator and this sum was
divided half and half, each getting
about Rs. 13,500. Similarly in the matter
of selection of candidates for the Central
Legislature and also the Provincial
Legislatures and other representative
bodies it was only after joint deliberations
of the two Congress Committees that
the candidates were selected.

I may also state here that as every-
body knows, most of the Mayors of the
Madras Maunicipal Corporation were
Telugus. To start with, the place
called Madras was just a small village
given as a gift or on lease to the
East India Co. by the Andhra chief,
son of Chinnappa Naik, chief of
Chandragiri. From the very beginning
the port officers, the Dubhashis and
the staff in the schools were all Andhras.
The schools taught English and Telugu
and never Tamil in the initial stage.
Even the seal of the East India Company
had English on one side and Telugu
on the other side. Thereafter when
the South Indian Railway was built
in the south sometime in 1853 or so,
long before the railway came to the
coastal districts of Andhra, many Tamils
entered the city of Madras and settled
down there to carry on business. But
originally it was built by the Andhras.
The artisans, the traders and all the
rest of them were Andhras. Of late, no
doubt, infiuential Tamils and merchants
have come and settled down in the
city. The harbour was constructed,
further developments took place and
as I said, very influential Tamils settled
down in the city. They have very
great leadership. Of course, we

they are also very clever, and they
have determination and perseverance;
and we are somewhat lacking in these
things. We are a very emotional
people. Unfortunately we speak so
many things from the platform and
issue press statements long before we
actually do certain things. We shout
about them from the house-top
and the other party comes to know of
our programme and forestalls us.
That is what has happened. The
Tamils in the jnitial stages never claimed
the city of Madras. It is only now
that they want it exclusively for them-
selves, and I confess I am unable to
understand this claim of theirs.

My claim is very simple, Sir.
According to the Prime Minister,
besides one or two disputed it2ms,
there is substantial agreement over
the Andhra question. What I ask the
Government to do is, Sir, to constitute
an Andhra Province leaving out the
disputed areas. The Tamilians claim
the Madras City exclusively for them-
selves we can do the same thing but
we have not done so because we want
to be very reasonable. We want to
place before the House and before
the Government what we sincerely feel.
I say that we want this Government
to form the Andhra Province with the
areas that are under the jurisdiction of
the Andhra Provincial Congress Com-
mittee, excluding the City of Madras
and excluding any other area which
either the Tamilian or anybody disputes.
I come from the heart of Andhra
that is East Godavari. If they object
to East Godavari going to the Andhra
Province, then let the Government
exclude that area. Let them exclude
all disputed areas and constitute a sepa-
rate province with the undisputed areas.
The question of the disputed area,
including the City of Madras, may be
referred either to arbitration or a
Tribunal or a boundary commission to
be set up by the Government of India
and we would abide by the decision.
If it is decided that the City of Madras
should go to the Tamilians entirely,
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or it should be kept as a common City
for Tamilians and Andhras, or if
it is decided that South of the Cooum
should go to the Tamilians and the North
to Andhras, we would agree. Even
if it is decided to constitute the City
of Madras into a separate Chief
Commissioner’s or a Lieut.-Governor’s
Province, we would agree. The Tami-
lians should also be prepared to abide
by the decision if it goes in favour of
the Andhras. The Tamilians claim
that the City of Madras should be given
to them exclusively: we could also
claim exclusive right, but we want to be
very reasonable and, as there is a
dispute, we want this question to be
decided by an impartial body. 1 really
wonder why they object to it. If
.their case for the City of Madras is
really strong, let it be decided by an
impartial body. They cannot have
all things for themselves; they must
be honest and sincere. In a question
in which they are involved they cannot
decide things for themselves. The
status of the city of Aladras being the
only questicn under dispute, Prime
Minister Nehrushould appointa boun-
dary commission if the parties cannot
coms to agreemant in respect of arbitra-
tion or a tribumal. Panditji  asks
us to compose these differences amongst
ourselves. Is it possible, unless the
Prime Minister or one of his colleagues
convenes asort ofa round table confer-
ence inviting all the parties, and advises
or asks them to do things in a friendly
way ? Unless those steps are taken
it is not possible for us to come to
an agreement. We want to divide.
When we want them to give our legiti-
mate share they ask us to get away
with one or two annas in the rupee.
It is not just. We must be given
our legitimate due of 7 annas or 8 annas
to which we are entitled. The Secre-
tariat is there, the accounts and the
assets and liabilities are there. These
other things can be settled by a boundary
commission. Naturally, when the son
goes to the father for partition, because
he was not treated well, the father,
finding the son weak and helpless,
cannot ask him to take 4 annas and get
out. The Tamilians are a very strong
people. The leader of this house is
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himself an influential Minister in the
Central Cabinet. I wonder even if
Panditji who knows the justness of our
claim can displease him. The present
Chief Minister of Madras, Mr. Raja-
gopalachari, who served us as the first
Governor-General and, later, also as
Minister in the Central Cabinet here,
is a very influential gentleman, Sir.
Mr. Santhanam, the Lieut.-Governor

and so many other influential people
are there,

MR, CHAIRMAN : Please talk about
the Resolution.

SHRI V. P. NARAYANA : Weare
helpless, Sir.

We are orphans
and that is why I commend this to
the sympathy of this House.

That is my painful submission.

Surr C. G. K. REDDY (Mysore) ¢
I object, Sir. We are not orphans,

Surr P. V. NARAYANA : That is
because he comes from Mysore,

MRr. CHAIRMAN : Another three
minutes.

SHr1 P. V. NARAYANA : We have
also great leaders. You, the Vice-Presi-
dent of the Indian Republic, are an
Andhra, Sir.

Mr. CHAIRMAN : I told you to
talk about the Resolution.

SHRI P. V. NARAYANA : But, he is
in such a position he cannot talk and
so we are unfortunate. We have lost
a great supporter in him, Sir,

Mr. CHAIRMAN : You have no
time now. You have only two minutes
and you are talking about other things.

SHri P. V. NARAYANA : The duty
of the Central Government is to help
and to come to the rescue of the weaker
party and all those who are helpless.
Strong people can look after themselves.
Panditji said that he was for the for-
mation of an Andhbra Province. He
very much liked it to be tormed. In
view of this, I would request him not
to take the same attitude that he took.
in respect of the Resolution in the-
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[Shri P. V. Narayana.]

Lower House. There he said that the
Resolution was not only unacceptable
but objectionable also. He suggested
that if a specific Resolution in respect
of the formation of any South Indian
Srate was placed before him he would
certainly consider. I tell Panditji that
this is the Resolution which he suggested
on the 7th.

Mr. C. Rajagopalachari, who was
the Chief Minister of Madras in 1938—
heis also today the Chief Minister,
Sir—spoke on the Resolution for a
separate Andhra Province in these
terms:

“TJudged by everyone of these tests, includ-
ing the latter portion, judged again or every-
one of these ideals separately and as a whole,
the claim of the Andhras stands very good.
There the use of common speech is a strong
and natural basis. As regards the other tests,
viz., race, religion, economic intersst, geogra-
phical contiguity and due balance between
country and town, on all these points, there is
no case for opposing the claim for a separate
Andhra Province.”

The only point now is the appoint-
ment ofa boundary commission straight-
away by the Central Government.
Sir S. Radhakrishnan said, Sir . . .

Mr. CHAIRMAN : No reference
to me. Get along with the rest of
the speech.

Suri P, V. NARAYANA : Could you
not forget, for a moment, that you
are presiding?
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other portion. Tamil was not seen
anywhere. The early schools started
were only imparting English and Telugu.

Mr. CHAIRMAN : You may move
the Resolution now. It is tims.

Surl P. V. NARAYANA : With
these few words, Sir, I formally move
the Resolution.

Mr. CHAIRM AN : Resolution
moved :

This Council is of opinion that Govern-
ment should take speedy steps for the forma-
tion of an Andhra State from out of the exist-
ing territories of the State of Madras, giving
it the status of a Part A state and that a Bil for
the purpose should be introduced by the
Government, on the recommendation of the
President, after ascertaining the views of ths
Madras State Legislature with respect to the
proposal and to the provisions of the Bill.

Notices of amendments have also
been given. I would like those amend-
ments to be moved so tnat the House
may discuss botn the main Resolutioa
and the ameadments. I call upon
Shri K. B. Lall to move his amand-
ment.

Sur! K. B. LALL (Bihar) : I am not
moving the amendment, but I shall
speak on the subject later on.

Surt S. MAHANTY (Orissa) : Is
he withdrawing it, Sir ?

MR. CHAIRMAN : There is no

question of withdrawal. It has not
been moved at all.

Surr K. SURYANARAYANA
tMadras) : Mr, Chairman, in support-
the Resolation moved by my

Mr. CHAIRMAN : Get along with i friend, Shri Pydah Venkata Nirayana,

the speech.

Surr P. V. NARAYANA : Then,
Sir, Glyn Barlow in his book The Cury
of Madras has written that the “Great
majority of the original Indian settlers
were not Tamils but Telugus written
down in the Company’s records as
‘Gentus’.” The hereditary officers,
the merchaats, the dubhashis, the native
agenis and contractors of the company,
the Dharmakarthas of the temples
were all Telugus. The seal of tae
mercantile community in one portion
was in English as “Company Madras
Merchants” and in Telugu as “Chenna
Patnam Company Merchants” in the

I wish to say a few words Wae, the
Andhra members from the South,

are really forrunate for this Resolution
has secured the first place in the ballot
for non-official Resolutions and 1 hope
in the same maaner the great God
may help us to get our Andhra State
in the near future from this Governmant.
It is long pending since 1916. I
do not like to g» into details and place
the facts before this House of our
difficulties in the Madras State. Ganeral-
ly, almost all our political parties in
Andhra are unanimously agreed o1
the question of formation of an Andhra
State except Madras City. Waza-
ever the Andhra State question arises,
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some interested individuals from Rayala-
seema have been sending wires to this
Government and to our leaders like
Jawaharlalji and also to the leader of
this House opposing the separation
of Andhra.

9 a.m,

There is a moral force behind our
request for a separate State of Andhra.
The hon. the Prime Minister has
understood it and has agreed to form
an Andhra State; at the same time
he is asking us that we and the
Tamilians and others who are concern-
ed in this matter should settle among
ourselves and reach a measure of agree-
ment first. It is a possible solution,
Sii?  Can they settle the matter—such
a controversial matter—without any
positive and constructive help from this
Government ? The old British Govern-
ment also were saying like this wnen
we were asking them for our indepen-
dence which is our birthright. The
public opinion in Andhra is also same
on the attitude of our Government in
this matter. When the British Govern-
ment did not oblige us to our legiti-
mate request for our independence
we asked them to leave India and made
them quit India. Now Sir, we are
really sorry to hear the same unsym-
pathetic words from the leader of this
country Jawaharlalji to our request for an
Andhra Province. He knows fully well
how the Andhras have followed him
and sacrificed for the country’s freedom.
‘This question is not started now; it was
started in 1916 by our Andhra leaders
like the late Deshbhaktha Konda
Venkatappaiah, Nageswara Rao Pantulu
and others.

Let me say, Sir, at this stage one
thing. When the Simon Commission
came to our parts of the Country in
1926, all parties, including those oppos-
ed to the Congress in Andhra, lined
themselves up with the Congress at
that time. The Orissa Province was
created by Britishers because the
Oriya people welcomed the Simon
Commission. Now Sir, I would like to
know from this Government what are
the practical difficuliies in forming an
Andhra State at least on the lines of the
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Resolution passed by the Andhra Pro-
vincial Congress Committee in Novem-
ber 1949. Where there is disagreement,
like Madras and other matters, the
Government can easily solve it by
appointing an Arbitration Committee to
enquire into the disputed matters. Qur
resolution also, Sir, is very moderate
and simple and may be acceptable to
all sections of the House. We are
not asking for the province immadiately..
We want our proposal to be accepted
and that too after ascertaining the
views of the Madras State Legislature
with respect to the proposal and to the
provisions of the Bill. As our leader,
Pandit Jawaharlalji has agreed to form
the Province, now at least he should
sound and ask the Madras Provincial
Legislature. So, it is my humble
submission to this House and to our
hon. Prime Minister to accept our
request unanimously and let the people
of Andhra Desa celebrate Andhra Day
on the gth of August next—the date
on which we started the Quit India
Movement against the British Govern-
ment,

SHRI G. RAJAGOPALAN (Madras) =
Mr. Chairman, in rising to oppose
this Resolution, I do not wish to speak
as a Tamilian but as an Indian. As
an Indian I feel that it is not in the in-
terests of the country to get divided
at this juncture. It is not propar for
us to divert the attention of the pzople
to the question of linguistic provinces
or to the quesion of any other division.
It is of the utmost necessity for us t
focus the attention of the people to
more constructive things, to the
development schemes that we are
taking up, and to the unity of the
country. In this matter T request
the Government to make bold announce-
ment saying that the Government
is not prepared to think o° the question
of forming linguistic provinces or of
the division of any State for at least
Some years to come, before they com-
plete all the development schemes and
build the country on a sound basis.

Coming to the specific question of
an Andhra State, the mover of the
Resolution said that th2 Prime Minister
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had promised to consider the question
of the formation of an Andhra State
favourably and that he was pre-
pared to separate it from the general
question of the formation of other
linguistic states. But I am not prepared
to look at that question from that point
of view. I say that it is not proper for
ﬂ}e.Andhras or the Tamrlians to get
divided now. Even as a composite
province we are running in deficit.
We are not able to meet our expendi-
ture from our own resources. We had
a famine and the Government of
Madras spent about Rs. 6 crores
on famine reliet. They asked the
Government of India for a grant of
Rs. 2 crores. We the Members of
Parliament sitting here were not able
to convince the Government of India
and induce them to send Rs. 2 crores
to Madras as a grant.  If as a composite
province we are not able to impress
on the Government of India the neces-
sity of looking at famine conditions
in our areas sympathetically, how
are we going to convince the Govern-
ment of India on the condition in
our state when we get divided and
when some of us will speak for Tamilnad
and others will speak for Andhra Desa?
So,:it is not in the interests of the
Arndbhras or the Tamilians to get divided
now. Itisin our own interests to stand
united. We have many improvement
schemes, many development schemes,
and we have got to complete them
before we think of any division.

On the question of the formation
of an Andhra State, I wish to state
this Tamilians do not at any time
want a  separation. We waai to
live with all the people together.
But if our Andhra brethren want to
divide, they have got to take the areas
which are legitimately due to them and
should not lay a claim on all and sundry.
This brings me to the question of the
city of Madras. In 1931 it had a popula-
tion of 6,47,230. In 1931 the Tamilian
population was 4,11,823—64 per ceat.
and the Telugus were 1,42,649 approxi-
mately 18 per cent. They were Telugu
speaking. Why do I make this distinc-
tion as between Tamils and Telugu-
speaking residents ? There are a lot
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of people in Tamilnad who speak
Telugu, and for example, the Rajans
of Rajapalayam, and the Reddiars of
the South and North Arcot District.
They are not Andhras, but they sp2ak
Telugu as their mother tongue. They
speak it in their homes as Telugus,
but they are not Andhras. That is
why Isay “Telugus” and not “Andhras”.
The Tamilian population was 4,11,823
in 1931. Unfortunately, the Govern-
ment of India did not take the census
on a linguistic basis in 1941 and 1951
so I am not able to give exact figures.

But correspondingly the figures must
be the same.

A reference was made to the last
City Corporation election and the
Joint Parliamentary Board for the
selection of candidates for Madras
Corporation, the Assembly and Parlia-
ment. In the last election in Madras
City, for City Corporation the Tamilnad
Congress Committee and the Andhra
Congress Committee decided not to
contest elections in the City. The
elections inthe City for the Corpo-
ration were contested on the basis
whether the City should go to Tamilnad
or to Andhra. I wish to tell the House
that the Andhra got only one seat
out of 50 seats in the City of Madras.

SHr1 P. V. NARAYANA : Question.

Surt G. RAJAGOPALAN : Then,
Sir, the Andhra Provincial Congress
Committee, the Communist Party of
India, and the Krishak Lok Party
all have said that they would be prepared
to have an Andhra State withoat the
City of Madras. But who is claiming
the City of Madras? The leader of
the party to which the mover of the
Resolution belongs —the Kisan Maz-
door Paraja Party—who stood in the
City of Madras for the local assembly
and forfeited his deposit because he
claimed Madras City for Andhra Dazsa.

(8hri P. V. Narayana rose.)

Mr. CHAIRMAN : Order, order.
Other Members will have aa opportu-
nity of explaining the positioa.

SHRI G. RAJAGOPALAN : I wish
to state in this matter that the leader
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of the Party was asked to stand some-
where in Andhra districts. He refused.
He said : “I want to see the problem
of the City of Madras solved. 1
want the City of Madras.” Unfortuna-
tely, he forfeited his deposit. What
I am trying to show is that though we
do not want a division, though
we do not want separation, our claim

to that city is firm. We do not
want to leave the City of Madras.
If, however, the Government

of India unfortunately decide to give a
separate State and if they want to form
an Andhra State, I would tell them that
they cannot give Madras City to the
Andhra State, It must be a non-
Andhra city if it is decided to form
an Andhra State, and it should goto the
Tamil State when the redistribution
of territories is made on a linguistic
basis.

Why am I saying that the Government
of India should make an annouricement
that they are not prepared to divide
the Province on a linguistic basis ?
This problem has been hanging fire
in the country for a long time.  Poli-
tical parties are trying to exploit the
innocent feelings of the masses for their
own purposes. The Government should
put an end to the problem. The leaders
are not prepared to take the province.
They want the problem to live, for
them to live in politics. It is un-
fortunate that this problem should
go on diverting  the attention of
the public so that the political leaders
can have some backing in the country
and can live.

With these words, I oppose this
Resolution. I again  request the
Government of India that they should
come forward with the announcement
that they are not prepared to divide
the country on a linguistic basis at
least for ten years to come.

Pror. G. RANGA (Madras) : Mr,
Chairman, I am glad my hon. friend
from Tamilnad has spoken with refresh-
ing frankness. He does not want
the Andhra Province to be formed,
not because he is opposed to the Andhra
Province, but because it is not just
at present in the interests of India.
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That is a tenable point of view from
his standpoint. But most unfortunate-
ly for him and for various others who
may think like him, the Andhras have
been brought up to think for the last
30 years that they should have their
own province, they have had very
good reasons. Some have been given
by my hon. friend the mover of the
Resolution. There are  various
others also. My hon. friend was
referring to a number of eminent
Tamilian statesmen and politicians
and administrators. Well, for a
very long time Andhras did not
have their proper share, I suppose,
of the plums and puddings. Now
Andhras are also coming in for a number
of hugs from the hon. the Prime
Minister. Therefore, that alone cannot
be the reason. But in spite of this
distribution of sweets if Andhras are
still keen about a separate province
for themselves, there must be some-
thing special about it. One thing I
have already mentioned. They have
been asking for it for such a lonz time
that it is impossible for them now to
stop asking for it. That 1is a very
practical political consideration. The
next reason is that the masses
cannot follow our proceedings, which
they can if the legislature of an Andhra
Province were to conduct its business
in Telugu, and, similarly, if the whole
of the Administration is carried on in
Telugu. But then that brings me up
against the prohibition placed by the
hon. the Prime  Minister that we
should not think in terms of the for-
mation of new provinces on a linguistic
basis, I am not prepared to agree
with him. If on other grounds also
new provinces can be formed then it
would be best to have provinces on a
linguistic basis. That is one of the
reasons why the Andhras are so very
keen about having their own province.
Thirdly, for a very long time we
have been educated wrongly by our
historians and our poets and other
writers in the provinces. That is the
difficulty today that the Government
comes across in Bengal in the dispute
between Bengal and Bihar, in Assam
between Bengal and Assam, here in
Hariana, and in various other provinces
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also. Wehave been under the impression
that as in days of old we should be
a congquering sort of people, and there-
fore, the more we can encroach upon
the ground of others, the better it would
be. And we have not yet begun to think
on a mass scale that in our various
States we people are only a part and
parcel of the bigger whole—the Indian
Union. We are still  thinking
in the old fashion. We are children
as well as slaves of a wrong mentality.
It is too difficult now for the Andhra
leaders and Andhra politicians and
political parties to go back to these
people and say “Look here, we
have been educated wrongly. There-
fore give up your demand.” It is not
possible. It is not practical politics.
I am not placing it on a much higher
level because it has already been placed
on that level by my hon. friend.
This is my answer to my hon. friend
who has just now spoken. Andhra
Province there must be. It has got
to be there. The Prime Minister also
is now too tired of his own Nero’s
policy. Therefore he wants to create
an Andhra Province. So far so good.
But how is it to be formed ? Here is
a formula. It is on the whole I
think a non-controversial formula,
it does not bring in the Madras city
at all. My hon. friend has referred
to a Resolution which was passed some
time back in which it was stated quite
clearly as rer the terms of the Report
of the Three-Man Committee that
Andhra Province should be carved
out with all these districts which are

undisputably  considered to  be
Andhra and without Madras city.
So where is the difficulty then ?

My friend has raised the issue and in
the country also it is being raised that
Madras city should go to the Andhras.
And here is my friend who says that
it should go only to the Tamilians.
Sir, for some years I have been at
great pains to convince my friends on
this side of the Cooum as well as friends
on that side of the Cooum that this
Madras city problem should not be
viewed in the same manner in which
Danzig is being viewed in Europe.
Have we not got Andhra schools in
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Bombay or in Calcutta ? Are not the
Corporations there giving us grants for
our schools ? Do we not have Tamilians
to teach our boys in their own mother-
tongue? Andhra friends can have
their own teachers, their own culture,
schools and wvarious other things.
Therefore we must begin to think
in a different way in regard to Madras
city as also about Calcutta—much less
about Calcutta because there is not
so much of difficulty or controversy—
as also about Bombay. We want
arbitration. My friend has referred
toit. There was already an arbitration.
There was the Dhar Commission.
They made a recommendation, Sir,
that Bombay should be a central city
and also Madras should be a central
city. It was most unfortunate that the
Three-Man Committee wanted to please
our Tamil friends. Therefore they
told them “Let us not settle this problem
just now. You have your proviace.
You are so impatient. Have it without
Madras city.” So let us have it with-
out Madras city. But where are these
Andhras to have their capital for carry-
ing on their development schemes
and other things relating to the Ad-
ministration. Now if the Andhra Pro-
vince were to be created without Madras
city, is that to be created straightaway
or will they begin to organise and cons-
truct a new capital at a cost of I5
crores—may be 20 crores or may be 30
crores—of money which is very pre-
ciously needed for various development

schemes as well as multi-purpose
schemes.

Therefore, it is but reasonable,
Sir, to maintain on the part of any-
one—Andhra or a Tamilian or even a
Malayali, that this Madras city should
serve the purpose of both Andhras and
Tamilians as also for Malayalis. My
friend has given the figures of population.
I would like to ask : Do you want to
go to war with each other ? You will
find that there are Gujeratis, Malayalis
and Kannadigas and Tamilians who
have not yet made up their mind
whether they would like to go into the
battle of words or the battle of swords
with the Tamilians as against Andhras
and why do you want to put them into
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this very unpleasant mess?  So it
is best I think on the whole that we
sheuld begin to think just as they
thought of the Osmania University
being a centre for culture. So also
some of cur cities should be central
cities administered by their own self-
governing councils but responsible to
the local Governor and thatthere should
be a common Government for Tamilnad
as well as Andhra, Let both the
Governments have their headquarters
in the Madras city and also the
Government buildings there. Let them
have a sort of a diplomatic enclave
or whatever  particular term
you might possibly wuse, in the
same manner in which in Geneva
IL.O. is functioning, having jurisdic-
tion over its own territory; similarly
in New York, the United Nations
building. You can have it that way.
In Simla you have got three Adminis-
trations there. You are having here
only two. These are only passing
thoughts. I would like my friends
to think about ali this. If it is possible
it is best for us to have Madras city as
a common city for all of us and all the
four linguistic States. But if you want
to break up this living city, living
organisation, into two blood bits, it
is for youto doit. If on the other hand
you want to have your own way with
the Andhrah or the Tamilians, have it
in whichever way you like. But it
is we who have to give a decision on
this matter. If you leave it to the
Prime Minister how can the poor man
give any sort of decision ? What sort
of decision he gave over Gwalior
or Indore the other day ? There-
fore it is quite rossible and let
us have an agreement among our-
selves.

Then, Sir, this Resolution  will
take a long time—nearly a year—for
its implementation. It has got to
come up here for consideration and
has to pass through certain stages and
then come down to the Madras Legis-
lature and back again to this place.
Therefcre what I would suggest for
immediate relief and for the satis-
faction of the Andhra peoples and their
sentimments is the achievement of ad-
ministrative division. It was mooted
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years ago. It was mooted by us also in
some other spheres. It can be taken up
even today. If thatis taken up,
financial difficulty can be overcome.
Economy can also be achieved. Even
today you have for every department
two big heads, -the Joint Registrar
and also the Registrar, the Joint
Director of Agriculture and the Joint
Director of Industries and so on.
Instead of dividing between themselves,
let high schools be for one man and the
elementary schools for the other. You
give the Telugu area toone manand
non-Telugu area to the other. Let them
administer like that. And so far as
Andhra Province is concerned, let
all the officers be Andhras themselves
and in regard to finances also, let there
be allocation as was the case in Berar
and Mahakoshal. Wellit was achieved
there with much satisfaction. After
all, much of the strength for this kind
of demand for a separate Province
derives its force from these two things.
One is the educated middle class
people’s zeal for their proper share
in the Administration in any pardcular
Government. The next thing is
a proper share in the allocation of
funds that are at the disposal of any
particular State. Now  you satisfy
these two things immediately within
this one year and

Kuwaja INAIT ULLAH :
What about Ministership ?

Pror. G. RANGA Yes I am
coming to this Ministership also.
There has not been much difficulry.
I might tell you that in spite of the
fact that these Tamilian friends and
Andhras appear to be fighting among
themselves, they have been getting on
much better than could be expected.
Who was the last Premier ? He was
a Telugu in Tamilnad. His prede-
cessor Ramaswami Reddiar was Telugu
but settled in Tamilnad.

(Bihar)

Take even an earlier period. The
Raja of Panagal was an Andhra but the
Tamils had him as their leader. He
was accepted as such by my honour-
able friend and colleague, Mr. Rama-
swamy Mudaliar. Take also Mr.
Muniswami Naidu. He was an
Andhra accepted by the Tamilians.
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Unfortunately political considerations
have now crept in, but the time has
now come wkLen we should soive this
question, by the ce-operation of all.

Lastly, Sir, T might be permitted to
drew attention to the fact that there are
5 million Telugu-speeking people in
Temilned., They have been trested
very well indeed by the Tamilians.
Some of their outstanding personali-
ties like Saint Tyegaraja are Andhras.
Shri Tyagaraja has been hailed as a
saint by the Tamilians themselves.
There are more devotees of Tyagaraja
in Tamilnad than in Andhra. There-
fore there is much force in what the
Prime Minister said, “You should try to
come together.” But they cannot come
together by themselves because of
these troubles. Sir, after the recent
elections, another force, which is not
interested in capturing power constitu-
tionally, but which is interested in
carturing political power both con-
stitutionally and, if that fails, by vio-

lence also, that force has also
ccme upon the scene. And so let us
In

begin to review our propaganda.
the meanwhile, I hope that the hon.
the Leader of the House would be
good enough to say that he would lend
his moral support to the Resolution
which is really non-controversial.

SHRI RAMA RAO (Madras) : Mr.
Chairman, there are scme people
who are more loyal to the King than the
King himself. I find that my friend,

Mr. Rajagopal, belongs to this
category.
AN HoN. MEMBER : Where is

Mr. Rajagopal ?

SERI RAMA RAO : Pandit
Jawaharlal Nehru has laid down very
clearly the following points in the course
of his speech in the other House. He
is in favour of an Andhra Province.
He does'not expect 1009, agreement,
but he is confident, he is convinced,
that 979%, of the Andhras want an
Andhra Province. If there is any
overlapping of territories, that is, if
there are any conflicting claims, the
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matter will have to be settled by the
people themselves. Otherwise he
would ke willing to lend a helping hand,
but in any case Andhra is in a special
category, even as South India is in a
special category with regard to the lin-
guistic question,

My friend Mr. Rajagopal wants the
Prime Minister to forget this matter
now and postpone it for another ten
years. I feel that the Prime Minister
of India knows something about the
unity and security of this country, a
little more than my young friend from
Madras.

Sir, Shri Rajagopalachari has recently
made two vital points. On the 3oth
April he said that if the linguistic ques-
tion, and the disputes about the lin-
guistic provinces were not settled, it
would become more and more diffi-
cult to settle them in future. He also
said that it was wundesirable that
persons should be thrown into each
other’s continued company against
their will. He then threw out a useful
hint at some method by which these
difficulties could be got over. He
dropped a very significant remark, on
which my friend Prof. Ranga also has
touched, about a sort of administrative
division of the State of Madras. I
think it would be perfectly feasible.

Some scheme of this kind was put forth
some years ago by Dr. Pattabhi in a
different context. Dr. Pattabhi, who
gave a clothing and a philosophy to
the linguistic movement and raised it
to a national level. We m:sg him here
today very badly. I certainly miss
his great inspiration.

Sir, this being the background, how

can you postpone this question 2
It has got to be scttled one way or the
other. I have lived the best part of
my life outside the Madras State,
and [ am not interested in plunging
mto the quarrels of politicians there.
I would only say that the quarrel over
the city of Madras, whatever be the
final decision about it, shall not stand
n the way of the fulfilment of the
aspirations of the Andhras cherished
for tie last forty years and more. Sir,
I regret, T most sincerely regret, the
inefficizncy and ineptitude of Anda
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leadership, but cannot Tamil Nad
do somesthing to rectify it? 1 think
that Tamil Nad can afford to be ge-
nerous.

Speaking for myself, I am absolutely

against Madras being the capital of
Andhra. Sir, how can you think of
France without Paris? How can

you think of Germany without Berlin ?
And certainly how can you think of
Italy without Rome with its  wonder-
ful layers of civilisation. The Andhras
must have a really narional capital. T
pray that the city of Madras shall
never belong to the Andhras. Oar
destinics are cast on the waters of the
Krishna and the Godavari, perhaps
even on the waters of the Musi. Sir,
we shall be in Hyderabad within three
years. No one can prevent it. The
Prime Minister the other day offered
only a tentative opinion about this
State. It is not a parmanent sugges-
tion. I say, with every confidence,
that sooner or later we are going to be
in Hyderabad. The Aadhras, the
Karnatakas and the Maharashtrians
are waiting on the edge of the grave
of this dying kingdom.,

I am asking my Tamil friends only
to give the Andhras temporary accom-
modation in Madras for some time
till we are able to find a permanent
habitation elsewhere,

The question has been raised of the
solvency of the Andhra State in this
connection. Sir, recently I wrote to a
friend of mine in the banking line in
Madras, and I have also been following
very closely the debates in the Madras
Legislative Assembly and the Madras
Legislative Council, where this question
has been debated. Mr. V. Rama-
krishna, a former I.C.S. officer, in
the course of his speech there states
that neither Andhra nor Tamil Nad
would be solvent if they had separate
governments outside the city. Sir,
the sales tax is one of the very import-
ant sources of revenue to the Govern-
meant, by which it gets about 15 crores
of rupees—I speak subject to correc-
tion—and a good part of it is raised in
the Madras City itself. Now, if
Andhra and Tamil Nad continue to
have their capitals in the Madras City
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| for a short while, they will not be
faced with any financial problems
What is the difficulty in allowing the
Andhras to live in Madras for a certain
period on the definite stipulation that
thay should go elsswhere, whatever
b= th=s final d=scision about Madras,
whatever bs the settldme:nt arrived
at on an all-India level ?

The question of Malras is not a
fundams=ntal difi:ulty. Instead of
plunginz into coratrovarsial atgums:nts
about disputad torritories, I would
rathsc say, “Lmave it to the l2ader,
Paadit Jawaharlal Nzhra to decidz.”
L-t him appoint an Arbitration Crm-
mission or a m-:diation machinzry.
Let us all take » 1~ claims t3 that Cim-
mission or macainery. i

Sir, there is another aspsct of this
question which requires a little eluci-
dation, because there is an irrelevant
mentality being projected into this
question. Somes of my friends here
do not exactly understand what is
happening in the South. I do not
want them to be under the impression
that if this Andhra demand or similar
demands are conceded, it is going to
disintegrate the country. If that
were so, I would be the first man to .
oppose it. We Andhras have played
a very conspicuous part in the freedom
struggle. Our grievance is that even
after the liberation struggle had been
so successfully concluded, the solemn
promise of our national leaders was not
fulfilled. f

Years ago during my collegz days,
when I saw Mahatma Gandhi in the
house of the geeat publishar, Mr. G. A.
Natesan, he said that there were two
questions which did not admit of any
argument. Oag, the madium of in-
struction in the mother tongue and the
other, the division of India on a lin-
guistic basis. He proved this faith
of his by revising the Congress coasti-
tution and introducing the linguistic
element into it. The Congress is

still functioning on that basis. If the
Congress has carried on to a triumhant
conclusion the liberation struggle, I
do not see any particular reason why
on a similar lingaistic basis ths Ad-
ministration cannot bs carried on.
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We are a parligmentary democracy,
and what sort of parliamentary de-
mocracy is it when the Madras Legis-
lative Assembly contains 375 Members
of whem 2co do not understand cne
another ? It is a crying shame on
democracy. How long are we going
to allow this fraud on democracy ? It
is impossible to have any honest or
democratic Government, a  govern-
ment of the people, for the people and

by the people when we have these
heterogeneous provinces.
We are thinking a great deal about

planning. How is it to be put into
practice ? It requires enormous
sacrifices. It demands an austerity
regime and many other allied things.
All these will not be pessible in the
present  heterogeneous provinces.
You must speak in the language of the
people, and the idiom, native to the
heart of the people, which will not be
possible so long as we have heterogen-
eous provinces.

Let me examine another aspect of
this question. We are not going to
tolerate the Rajpramukhs for long.
They must go. How ? By promoting
linguistic provinces. They will then
be squeezed out. You need not amend
the Constitution. They will be just
thrown out.

Mr. Chairman, I would make one
final appeal to Pandit Jawaharlal Nehru;
The deminating ideal of our nation
today is peace, universal peace. We
want that India should play a vital
role in the settlement of great inter-
national conflicts, and we are anxious
that there shculd be a stable India.
That stable India will not be possible
unless the pecple have been given their
elementary eatisfacticns, satisfaction
of the mind, satisfaction of the heart,
satisfaction of the soul. Are we afraid
of upheavels as a result of the country’s
divisicn cn a language kasis ? Hav-
ing solved much tigger problems in
our own generation, would it be
difficult for uvs to solve this petty,
lccal municipal problem of linguistic
divisicn. Are we, who have crossed
seas and oceans, afraid of crossing rills
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problems and we shall have to solve
many more. India has been singularly
fortunate in a generation of giants
to soive her problems. They have got
us liberty. It is necessary that this
great problem of linguistic division
should be solved. And who can
solve it better than the Prime Minister
of India ?

SHrR1 NARENDRA DEVA (Uttar
Pradesh) : Mr. Chairman, whenever
Congress Government is approached
to implement its own pledges and to
honour its past commitments, we are
told on all such occasions that either
those old ideas have become stale,
have gone out of date and have become
reacticnary or the formuia has become
unworkable or the idea cannot be
implemented at the present time in.
view of the worsening world situation.
I may tell you, Sir, that these ideas
became a part and parcel of our poli-
tical philosophy. We did not treat
them as mere slogans. On the other
hand we popularised them, we propa-
gated those ideas and we also remodz1l-
ed the Congress organization on that
pattern and now when the time comes
for the Congress Government to im-
plement those ideas, we are told that
days have changed, that the new
situaticn demands that those ideas
should not be implemented. So far as
the present Resolution goes, it is quite
simple, for it is not of a general nature.
If it had been a geaeral proposition, I
could have realised the difficulty of
Government in accepting it in totos
Ido fcel that language whichis the
visible symbol of the separate indivi-
duality of a people must be respected
as far as possible. Certainly I would
agree that language is not the only
factor to be considered. The case of
each province must be judged on its
own merits and all other factors
also should be taken into considera-
tion. But so far as the province of
Andhra goes, its case, in my opiaion,
is irrefutable and unanswerable and it
has been accepted on all hands includ-
ing our Prime Minister, who, though
he has recently told us that he
never felt very enthusiastic about these:
linguistic provinces, has told wus

and rivers ? We have solved the great | that he would really be pleased if an
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Andhra province were established.
But he added that it was contingent on
the fulfilment of one condition viz.,
that the parties to the dispute must
come together and produce an agreed
solution. Inmy opinion ifanagresd
solution is not forthcoming, it is due
1o the fact that the real contestants on
both sides are within the Congress and
they happen to occupy prominent posi-
tions and the Prime Minister is finding
it practically impossible to bring them
together for an amicable settlement.
I am sorry to s:y that these provincial
lewders who have besn within  the
Congress for so many years and who
have been parties to this Resolution
are, in my humble judgement, accen-
tuating these provincial differences and
creating bad blood betwezn one pro-
vince and another. Thzy are finding
it difficult and impossible to rise above
narrow provincialism, and they are
not trained in the habit of looking at
these questions from a broad nationat
point of view. One of them—a stal-
wart from Maharashtra, who occupied
a very prominent position in the Con-
gress organisation told me many years
ago and he told m= with visible emo-
tion that in case the city of Bombay
‘was incorporated in the Gujrat province,
“he would resist it to the last, I
am sorry to say that when prominent
Jeaders in the Congress are of that
mentality and are not prepared to give
up their patty narrow provincial inte-
rests, I would say that no solution will
be forthcoming and we should go out
of the Congress for seeking a solu-
tion. My friend the Mover has sug-
gested that the matters in dispute

should be referred to a Tribunal and |

I would go astep further. If the parties
- 1o the dispute do not agrez to the
appointment of an impartial Tribunal,
as a last resort we should go to the p2ople
and ascertain their wishes by taking a
plebiscite. The Minister for Home
Affairs and States has brought out a
new argumeat and in my humble
judgment, a strange argument to put
forward. He says that in view of
the worsening world situation nothing
should be done or said which would
«divide the people and he has advised
a1s not to raise new controversies and
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to avoid all clashes and coaflict of
opinions. But I miy b2 pardoned for
saying that we are living in an epoch of
stress and strain of national coaficts
and even within the fram=work of each
nation there are class coaflicts and
interprovincial conflicts. The world
has lost its balance. It is seeking to
achieve a new equilibriumn aal a new
equilibrium, in my judgm-=nt, would
not be achieved by maintaining the
status quo but by going in for rapid
and radical social changes. Som2 of
the old pet political theories will have
to be abandoned. Qur concept of
national sovereignty will have to be
revised and everything will have to be
done to remove those things  which
lead to conflicts batween the psople of
ons province and another. It has
bezn  said in the Lowar Hbouse by
soms friend that if ws want to achieve
national unity it i3 necsssary that we
should not do aaything which may
increase and promote  fissiparous
tendencies in the country and he
happens to hold the opinion that if the
provinces are recoastituted on a lin-
guistic basis, they will necassarily
weaken national unity. I do not accapt
such an argumsat. Ia my humble
opinion those pzople who are obssssed
with an idea will nsver bzgin to think
in national terms, so long as their
elemzntary aspirations are not fulfilled.
We ourselves are responsible for rais-
ing these hopes. We encouragad
them to eatertain the hopz that wiaen
the proper tim= would com: the
provinces would bz  reconstituted
and whea the tim2 has coms= for the
Congress Governmz=at to redeem its
owa pledges, we are put off on one
pretext or another. I would say that
if we are to look at every problem of
ours from a narrow legalistic point of
view and if law and order are the sole
considerations which should be brought
to bear upon the consideration of every
problem, there would neither be peace
nor national uaity nor progress in the
country, But I find, Sir, that in
certain other matters the Congress
Government does not care if class con-
flict is fomented in the country. For
instance in the matter of the abolition
of zamindaries the Government did

._':';%" o



Formation of

[Shri Narendra Deva.]

not give thought for a moment that as a
result of this piece of legislation there
would be class conflict in the country-
side and it has already been put on the
Statute Beok. And this morning 1
lesrn frem the papers that a deputa-
tion of the All India Womens Con-
ference waited on the Law Minister
and he gave them the assurance that
it was not the intention of the Govern-
ment to shelve the Hindu Code Bill.
If that is true, I may say that there is
no other piece of legislation in this
country which has provoked so much
religious passion and prejudice.  Still
Government is prepared to fulfil
its promise and commitments in this
respect. I see no reason why this long-
standing commitment of ours, which
stands to reason, which, if implement-
ed, would satisfy the aspirations and
emotions of certain people, should
not be fulfilled. So leng as their as-
pirations are not satisfied they will
not settle down to business. They
will always be thinking atout it. They
will always be agitating about it. There-
fore, 1 think from all points of view
and in the interest of domestic peace
also, it is absolutely necessary that the
question of the constitution of a
separate Province of Andhra should be
proceeded with. This proposition is
quite a simple one and the progress of
the nation cannot be held back by
those who are accustomed to think
on static lines. India is not England
and FEngland is no model for us. In
any case, our conditions are quite
different, and 1 think the only right
solution for this particular problem is
that the right of the Andhras to have a
province of their own must be recog-
nised and our Tamil friends would be
acting wisely if they do recognise this
humble claim of the Andhras. The
main bone of contention is as regards
the City of Madras. There are certain
other minor disputes, but they can be
settled by mutual adjustments. So
far as the city of Madras is concerned,
Sir, when we could agree on the parti-
ticn of India in the interest of com-
munal peace, I see no reason why,
if no other solution is forthcoming for
this problem, the city of Madras should
pot be partiticneds
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With these few words, ‘Sir, T have
great pleasure in supporting the Re-
solution of the hon. Member Shri
Venkata Narayana.

KAKASAHEB KALELKAR (No-
minated) : Sir, I do not think we re-
member that Mahatma Gandhi sup-
ported the idea of linguistic provinces.
But Mahatma Gandhi did not suggest
that India should be divided into sepa-
rate linguistic states or kingdoms.
The present difficulty arises because
the leadership in this matter has been
captured by persons who claim 10
have separate provincial cultures. 1
am indeed surprised to hear even
Members in this House talk of an
Andbra culture. I can understand if
you talk of the Andhra language. 1
can understand you speaking of an
Andhra literature ; but I refuse to
believe that there is a separate Andhra
culture. The whole of India,” with all
its various races, religions and lang-
uages has but one composite culture;
no doubt there are local peculiarities
but there is no separate culture for
separate regions. You can as well say
that Delhi has a separate culture, that
New Delhi has a separate culture,
and even North Avenue has a separate
culture and South Avenue another
separate culture. At this rate I don’t
know where we are going. If cultures
are to be divided according to religion
cult, race or language, then I do not
think we can live here as a human
family. The provincialists who
think that each province should be
like a separate country and should be
ruled as a separate kingdom, they
have come to the forefront and it is
they who are now championing this
cause. That is why all this trouble
has arisen. And the more we wait the
more these provincialists will come 10
the fore. Therefore the sooner we have
provinces wherever feasible accord-
ing to the linguistic basis,the better for
us. I know that when the provinces
are formed on a linguistic basis, the
leadership will go from the hands of
these people and it will go to either
the nationalists or the communalists.
We should see to it that it should not
fall into the hands of the communalists

or those who exploit the communal
feelings.
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As regards the city of Madras, I
am against the proposal of my friend
Acharya Narendra Deva that the city
may be partitioned. I am for keep-
ing all these big cities separate, be it
Calcutta, Madras or Bombay. These
cities do not represent the best ele-
ments of our culture. They had better
be left to themselves, and if they are
allowed to shift for themselves they
will know where they are. 1 used to
tell my Maharashtra friends, “If
you make of Bombay a bone of con-
tention, nothing but bones will remain
of Bombay,” T want these big cities,
wherever they are, to be separate and
left to shift for themselves and then they
will stop dominating the adjacent
regions.

I would, however, want that the
Administration should be conducted
in the language of the people. 1 do
not believe that any province has got a
separate culture. It should not there-
fore be a cultural demand. The
Andhras should have no ambition
except that of serving their people
and the whole of India and humanity.
Why should they have a separate
ambition of being Ministers in their
own province ? But as I said, unless
the Administration is in the language
of the people it is not Swaraj at all.
Today what is happening is that the
English-knowing people, they may be a
very big coterie—they are trying to have
everything in their own hands. Swa-
raj has not percolated down tothe
masses. This can happen only if the
Administration is conducted in the
language of the people of the region.
Only then will the people know what is
happening around them and how they
are being governed. Then will they
know that strength and raise their
heads. I know that division of the
country into linguistic provinces is
not going to endanger our unity or
security, But even if it did, I would
say that if the masses learn to raise
their heads, that is a greater thing
than unity. The real unity will come
out of the unity of hearts of the people
and that can come only when the Ad-
ministration is carried on in the langu-
age of the people. If this important
thing is forgotten and the provincial
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leaders merely try to have separate
kingdoms for themselves then woe
unto us.

SurimMATI LAKSHMI MENON
(Bihar): Sir, as I listened to the Debate,
I was reminded of the story of the milk-
maid who while going to the market
with the pot of milk on her head
started thinking of the wonderful things
she would buy from the sale proceeds
of the milk and in that dream state
allowed the milk to topple down and
thus lost her milk and her pot. Similar-
ly here we are discussing a thing
which does not exist except in the
imagination of the people in this House
and perhaps a large number of people
outside also. We have had a long
discussion here about where the capital
should go, whether the city of Madras
should be divided between the Andhras
and the Tamils or whether it should
be jointly administered or kept as a
separate State. And then we had
also discussion as to what will happen
to the Telugu-speaking people in
the other States. In fact, after a little
while it becomes impossible for any one
to think clearly about the subject
because one does not know whether
all the Andhras speak Telugu or
whether all the Telugu-speaking people
are Andhras. The mover of the Re-
solution, of course, told us that this was
a very simple Resolution, one designed
to carve out an Andhra State out of the
existing Madras State. Well, this
is not the first instance in history
where such a simple and innocent
Resolution has spread all around
like a cancer and destroyed the peace,
stability and security of internal
Administration. Of course, the mover
of the Resolution also told us that
his Resolution did not thirk in terms
of a Greater Andhra State.
But, it is bound to come for the
simple reason that there are 10
million Telugu-speaking people in
Hyderabad and, as one of the speakers
has already pointed out, there are
5 million Telugu-speaking people
in Tamil Nad and I may also point
out that there are Telugu-speaking
people in what is now called Madhya
Pradesh and also in Orissa, If
you think, Sir, that this Resolution
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is a simple and innocent one, I want
to point out that it is not a simple or
innocent one it is a Resolution which
contains in it the seeds of disruption,
the sceds of disunity, the seeds which,
in the course of the next few years,
if allowed to grow without any kind
of obstruction, will destroy the internal
stability of the State. For the rest,
I am not concerned with the promises
and pledges made by the Congress
party or by our Prime Minister or by
anybody. I am willing to concede
that the Telugu-speaking people are
a separate people, perhaps their culture
is different and their language is
different, but I refuse to concede
that these are arguments which should
be discussed now in the face of the
great calamity which we are facing
today. India has been free during
the last four or five years but we have
not done anything to make that freedom
a living or warm reality. That freedom
is still in the process of being imple-
mented. Our young nation is still
in the process of formation. Our
internal economy is still in the process
of being built up. Is it at such
a time that the lovers of this country,
people who claim to be patriotic,
people who claim that they love to
serve their country, to nourish this
freedom into common nationhood,
should bring forward a proposal that
will ultimately destroy our freedom,
and facilitate the growth of all those
fissiparous tendencies which  will
completely destroy  our integrity
as a free nation ?

Sir, it is, therefore, that I object—
that I oppose- this Resolution and
I oppose it not only because it is harm-
ful and dangerous, but also becauss
any divicion of this couniry, on a
linguistic or any other basis, is not
going to be of service to our country.
I also like to poiat out that it is not
a question of postponement or
taking up this Resolution after some
years when we are internally settled.
The history of this country, Sir,
you are aware, is full of these fissiparous
tendencics. At no time in our history
had we been a single united nation
striving for a common end. We
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have had invaders; we have had big
kingdoms small kingdoms, divided
kingdoms and we have had all sorts of
kingdoms.  Under the  British,
Sir, as a result of political expediency,
perhaps, we had attained a certain
measure of nationhood ; it is a tender
plant and a delicate plant. It is a
young idea which demands our total
effort to bring it into full and bright
nationhood and any resolution of
this nature which demands emotional~
ly, and I should say irrationally, for
the division of the country is
wrong. It is unpatriotic; it is dis-
loyal to the ideals of our country
enshrined in our Constitution.

10 a.m.
Sir, I do not want to go into full

details about the difficulties which are

envisaged in the Report of the Commit-

tee appointed by the Constituent
Assembly about linguistic provinces
but we have been told in that Report
that such an Andhra State will have a
deficit of nearly Rs, 652 lakhs and such
a State will also be the beginning of a
long series of divisions to follow. We
will then have agitations for a Karna-

taka State, a Maharashtra State, a Kerze
1a State, Urdu State, Hindi State, Ben~
gali State, Behari State and so on. Sir
the provincial or State autonomy has
not produced a common national feel
ing. It has on the other hand accentuat-
ed provincial feeling, parochial feeling
and to day it is much more difficult
for a person belonging to one State
to live in another State than it was
ten years ago. Ten years ago it
was much more difficult than what
it was fifty years ago and if we encou-
rage such proposals to divide the
country further, mind you, it is not
even on linguistic but iater-linguistic
basis if I may say so, the difficulty will
be, that within a few years, instead
of nurturing a common love for the
country, we will be hating each other
in our effort to satisfy our patiy
vanities, in our struggie to obtain the
fishes and loaves of office. During

the course of the discussion, Sir,
we have heard how the speakers were
talking in terms of ministership, of
membership of the legislatures and vari-
ous other things which did not show a
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great love for the country but showed
rather the opposite, It is on these
grounds, Sir, that I oppose this Resolu-
tion. I am glad that I am more
royalist than the  king himself.
I am very proud of it, Sir, because
‘the cause which I plead is not in the
interest of any group or any State

-or any language. 1 plead that
the people of this country might
be so educated out of thelr

narrow parochial thinking that they
have been taught to believe as citizens
.of Andhra, or as citizens of Tamil Nad;
so that they may believe that they are
citizens not of any petty State or
town, but of a country, a country which
‘has to build up its own proud traditions
so that we may live not only in our
little parochial spheres but in the
larger world, and be an example to
the rest of the world as a people
proud of their common achieve-
ments.

Sir, on this basis I oppose this
Resolution and I would even appeal
‘to the movers of the Resolution that
it is most unfortunate that they
sshould have brought this Resolution
.at this moment in our country’s history
when even a discussion of such prob-
lems goes to show that we are not
united in our efforts for the common
good. Thank you, Sir.

Sur! P. SUNDARAYYA (Madras) :
Mr. Chairman, the demand for linguis-
‘tic provinces and, especially for Andhra
has been there for the last 40 years.
The Congress accepted it but when
it comes to a question of putting it in
practice, it repudiates it. Today I

have heard amazing arguments about
linguistic provinces and also, specially,
of Andhra State. The demand for
a linguistic state, I would remind
the Members of the House, comes
from the bottom of the hearts of the
masses. They want their education
10 be in their own mother tongue.
They want their Administration to
be done in their own tongue, a tongue
which they could understand.  With-
out these two things there can be no
democratic  government and  there
can be no unity of the people also.

[16 JULY 1952]

Andhra State 1258

And here is that argument coming _
up which no less a person than the
Premier himself again and again
repeats and which has been echoed
by people more loyal than the Premier
himself that linguistic provinces means
disintegration, and disruption of India
just like Pakistan. I would humbly
submit that it is a very wrong com-
parison—a totally wrong comparison.
1t is only to prejudice people’s minds
that these eomparisons were ever
brought at all. If that is so, why is
it that the Congress for the last 3a
years had been going on saying that
there should be linguistic provinces 2
We Andhras have never said that we
should go away out of India; in fact,
we are in the forefroat of the nation’s
struggle. We all want a united India
and we feel that a more unified India
is possible by the formation of
linguistic provinces and not by this
kind of confused provinces that
are there today. It is the Britishers and
their stooges that divided India. We
want the Congress Government, we
want a national Government, we
want a democratic Goverament to
unify it on the basis of language so
that in every part of India people
could be taught in their own language
and people could be administered
in their own tongue. This simple
demand they are trying to put as disin-
tegration, disruption and divisioa of
India. Now, by refusing this demand
for linguistic provinces and by post-
poaing it on some excuse or orhsr
you are creating disunity and heare-
burning . If you do not satisfy this
demand it will further worsen the situa-
tion and not uaify the p=ople.

Take, for instance, the question of
the language itself. In India you
have got diiferent languages, each
language being spoken by 30 million
and 20 million people, such major
languages which even India’s Coastitu-
tion has accepted. Now you want
a common language to be daveloped—
Hindi to be developed. The way
Hindi is to be developed is a90: to
suppress the provincial languages, is
not to deny their rights to the different
people in different parts of the ountry
to be educated in their own tonguea
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Tccday that right is not there. In
the Universities the language of the
peorie is not teing taught; it is not the
medivm of instruction. On the top
of it ihere is a proposal from Central
Government that Osmania University
which should have served the people
of Hyderabad speaking three major
languages and Urdu—instead of these
Janguages being used as media of ins-
truction—should have Hindi as the
medivm of instruction.  You are trying
to impose Hindi there. It is things
like these that go on increasing the
conflict. It is one thing to have a
common language. But we want
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our language to be the medium of !

instruction in our Universities. It
is only possible if we had our own pro-
vince. In U.P. you introduced
Hindi; in Madhya Pradesh you did
that. Certainly you showed the way;
it is the correct thing. You have got
the opportunities to do it. Why can’t
you allow the same thing to us ? Why
deny it ?

With regard to the Andhra State :
why is there the feeling that justice
is not being meted out to us, that
our demands—our legitimate demands--
are not being fulfilled? Take, for
instance, the food question itself. Now
the food grains from Andhra instead
of first being diverted to the Rayala-
seema districts which are very deficit
districts, you take it somewhere else.
Instead 'of these deficit districts being
linked up with the other surplus
districts, you link it up with Guntur
or scme other small district. It is
this kind of thing thatis creating more
disunity and disruption.

Not only this; now, with regard
to the projects also, there is a
proposal that the Kistna-Pennar water
should be taken—not to the dry
famine areas of Rayalaseema; first
you take it to Rayalaseema and what-
ever surplus is there, you take it
anywhere else as you like—but you
prepare to take the water first to
Temil Nad, Now this is a strange
thing; it is against international law;
it is against any commonsense. This
is a thing that is going to worsen
the icelings.
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Rajaji is the Chief Minister now
and he was the Chief Minister of
Madras in  1937. At that time
when the Andhra Province demand
was there it is said that he wrote a
letter to the then Secretary of State
that if Andhra State were to be created,.
blood will flow in the streets of Madras.
This was said—it is not a rumour
—it was said by no less a person—this
fact was revealed to the public by no
less a person—than the late Mr. E.
Raghavendra Rao, and so far these
papers have never been brought to light.
Again today we hear that Rajaji has
written a letter to the Prime Minister
about the Andhra Province. When
a question was asked in the Madras
Legislative Assembly about the contents
of this letier, he refused to divulge
it on the ground that it was a private
communication between the two
Governments. We are not asking
for it to be divulged merely because
it is a private thing. But why should
there be this secrecy ? If they really
want to dispel the suspicion that
Rajaji is sabotaging the Andhra
State, why can’t he say that this is
what he has written ? Why can’t
the Congress Government take imme-
diate steps to form the Andhra State
within a reasonable period of time ?

Trae LEADER or THE COUNCIL
(SHRr1 N. GoprALASwWAMI): May I inter-
rupt, Sir ? [s it the hon. Member’s
insinuation that Mr. Rajagopalachari
is really opposed to the formation of

the Andhra State? Does he forget
what he has said in public on this
question ?

SHRI P. SUNDARAYYA: I humbly
submit that whatever the thing is,
why allow this suspicion to be
created? Suspicion is there.

Sur1 N. GOPALASWAMI I
hon. Members are intent upon
suspecting every people, we cannot
prevent it. I am only asking for facts.

Sur1 P. SUNDARAYYA : I do
not want to go into these things. I
would go on to my subject. Now,
the Prime Minister says even with regar
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to the Andhra State he would take
steps only if there is unanimity of

opinion. This resembles the old
British imperialists  saying,  first
you all unite and then come. How

could there be unanimity of opinion
when there are certain forces even
in the Government which are bent
upon creating disunity ?

Now, for instance, what business
the Madras Ministry has to divide
Andhra as Rayalasecema and Andhra
in all respects regarding administrative
affairs ? The Education Ministry
has been divided like this. If you
continue to do such things and at the
same time ask that there should be
unanimity of opinion, how can that
be possible ? Madras city has been
brought as a big item of controversy.
Our Party—the Communist Party—
for the last 15 years has taken its
stand on this issue. We said that
on the basis of facts that are available,
the overwhelming majority of people
in Madras are Tamilians, speaking
Tamil. We did not go into the histori-
cal background, how it developed
and so on . Today we are not demand-
ing an Andhra Empire or any such
thing. They are now out moded things.
What we are demanding is on the basis
of the present population, of the
language which we speak, so that we
can have our State. So, Madras
on the very basis on which we demand
linguistic provinces must go to
Tamil Nad. This was what we
were saying from the beginning for
the last 15 years and we stand by
it. But if certain parties, if certain
individuals in Andhra demand a
Commissioner’s Province or some
other thing in Madras, why shoul.d
that condition be made that unani-
mity of opinion should be there ?
Why can’t that question be referred
to a plebiscite of the people, if the
Congress Government itself cannot
solve it? Now this slogan of big
cities being made as Commissioner’s
Provinces is most reactionary-—a most
undemocratic slogan. Why do you
want to cut off the big cities from
the background of their own hinter-
land, from the background of their
own people? And you want to creat¢
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artificial States. It is a very very
reactionary idea. We are totally
opposed to it. We want big cities
to go along with their provinces
whose majority speak the same
language. We are totally opposed
to this kind of thing. Though many
people play with the idea of Commis-
sioner’s Provinces for big cities,
the common people are totally oppos-
ed to it and they will fight it tooth
and nail.

Now, Sir, the question of financial
stability of Andhra is again and again
brought up. In the  Partition
Committee that was set up in Madras

Assembly in 1949, it was shown
that it will not be more than
a crore and with a little adjust-

ment even that could be got over.
Apart from these things, there
is the question of capital : Where
are you going to build the capital 2

(Time bell rings.)

In 1949 it failed because the Tamil
leaders refused to allow the Andhras
to have the capital even for four
months. And that was taken as an
excuse to deny us the Andhra
Province. I would certainly say :
If you want simply a solution of these
things, do not plead this as an excuse.
I say : from the linguistic provinces
in such a way that all these artificial
provinces will go. Make Hyderabad
City the capital. Give Malabar
to Kerala. It is not a new province;.
it is the same province. Follow some

rational line. Then, take Karnatak.
What is the difficulty ? Mysore
State is already there. Attach the

Kanarese speaking people to it. Where
are the difficulties ? Instead of think-
ing of these simple solutions which
the people want, the Congress Govern-
ment puts forward one excuse or the
other and refuses to form linguistic
provinces. It is not merely the relpy
of the Prime Minister that they have
no objection to linguistic provinces
that will satisfy the people of India.
What they want is how soon, how
quickly, you are going to tackle the
problem and satisfy the urgent desires
of the people. I am afraid that if
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you are not going to form an Andhra

State, the Andhra people are not going

to sleep over it. We have slept long

over it ; we are not going to sleep over

it any more.  As my hon. friend Mr,
Rama Rao said, no force can prevent us
building our Visala Andhra Desa and
having Hyderabad as our capital. I
would certainly say that will happen
within three years as Shri K. Rama
-Rao said.

(Time bell rings.)

Suri T. S. PATTABIRAMAN
-{Madras) : Mr. Chairman, listening to
the hon. mover of the Resolution I
was reminded of the famous hero
of Cervantes’ novel, Don Quixote.
Sir, like Don Quixote, my hon.
friend imagined many things which
do not exist. He imagined trouble
with Tamilians. He imagined trou-
bles and obstacles in the way of the
formation of an Andhra Province.
But, Sir, today nobody is against
the formation of an Andhra Province.
The Congress has reiterated time
after time that it believes in the
formation of an Andhra Province.
“The Prime Minister has also made
it clear that the Andhra Province
issue is altogether on a  different
footing from that of other linguistic

provinces. The hon. the Leader
of the Communist Party made a
reference to Shri Rajagopalachari

and I am sorry that he has taken it
4nto his head to make unfounded
allegations which he cannot prove.
He has tried to give out some in-
formation for which he has no basis
or for which he has no documentary
proof or any other proof. But I
can tell the hon. Member that Shri
Rajagopalachari on the floor of the
House has openly stated that he is
not against an Andhra Province.
And today, who is against an Andhra
Province ? If an Andhra Province
has not become a reality, if it is only
mirage, who is to blame ? I say
with all the sincerity at my command
and with all the vehemence at my
command that if an Andhra Province
has not materialised today, if an
Andhra Province is not a reality
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today, itis the Andhras and Aundhras,
alone who are to blame for it, and
nobody else. I make this allegation,
and I am prepared to prove it. And-
hras have been demanding a separate

Province. Who has stood in their
way? Not the Tamilians. I speak
for the Tamilians. I voice the

opinions of millions of Tamilians.
We have no grudge against And-
hras. We have been under the tyranny
of the Andhras. I can say—I have to
use strong words—for the past 30 years
of democratic rule. I am prepared
to substantiate it. Take the parlia-
mentary rule in Madras. There have
been eight or nine Premiers—Chief
Ministers—out of whom five or six
have been Andhras, and two Telugu-
speaking Tamils, and one has
been a Malayalee, and one—Dr.
Subbarayan—and one only has been
a Tamilian. There is a lot of cruelty :
the majority of Tamilians have been
denied the opportunity of becoming
Prime Minister or Chief Minister of
the State.

PrincipAL DEVAPRASAD GHOSH
(West Bengal) : Just as England
is ruled by Scotsmen.

Surr T. S. PATTABIRAMAN :
I think I am  misunderstood. In
the previous constitution, before the
Government of India Act came into
force, the Madras Chief Minister was
also called Prime Minister. So,
there is nothing wrong inmy m2ntion~
ing the Prime Minister. During the
last so many years attempts have been
made to set up an Andhra State,
but they have not succeeded. The
Andhra issue has been hanging fire .
and agitation has beea going on for
so many years. Today we see that the
agitation for an Andhra  Proviace
has gained momentum, not because
they want it immediately, but because
whenever Ancdhra has not got a Chief
Minister this question gains mom-
entum. When Mr. Praskasam was
Chief Minister, that problem went
into cold storage and it was not referred
to at all. I am not making any alle-
gation or saying that you must give
up your claim., But what is it that
stands in the way of an Andhra Province?



3265 Fermaticnfof -
Last year, you will all remember,
arrangements were made by the Gov-
ernment of Madras in order to divide
Madras into Andhra and Tamil
As a matter of fact, even the files were
divided. Everything was setiled. But
at the last minute Mr. Prakesam
wrote a minute of dissent and the
whole thing fell through. What was
the bone of contention ? There are
two things that stand in the way of an
Andhra  Province. For one thing,
Andhras are not agreed among them-
selves. I am sure of it. I have got
reliable information that even here,
the Andhra Members of Parliament
wanted to wait on deputation on a very
important Member of the Government
and place before him their views with
regard to the forrnation of an Andhra
Province. But although the hon.
Minister gave them appointment after
appointment, the Members could
not come to an agrecmant among them-
selves and so the appointment was
never kept. If that is the fate of the
Andhras themselves, if they cannot come
to an agreement on what is to be
placed before the Government, why
should they blame the Tamilians, who
have not only not opposed the
formation of an Andhra Frovince, but
have said that the Andhras can have a
separate province if they wish it? So,
lack of agreement is one reason, and
the Tamilians are not to blame.

Again, as regards  Rayalascema,
it has been said “Who are those
people ? They are imposters calling
themselves  Rayalaseema people and
trying to represent the people.”
Whether they are imposters or not
the majority of the members of the
Legislature representing Rayalaseerna
do not want to be included in Andhra.
They have expressed their opiaion.
I am sure it will be better if before the
Andhra Province is formulated the
opinion of rhe people is ascertained
by means of a referendum,.

Next, I take the City of Madras.
Madras is a Tamil City if you take the
population. My hon. friend gave the
House the figures and I am not going
to weary the House by repeating them,
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If the province has to have a hzad-
quarters, the headquariers must be
in a contiguous area as its administra--
tive unit. I ask the hon. Member
whether there is a single Telugu village -
within 30 miles around = Madras
City. There is absolutely no village
having more than 10 or 15 per cent,
Telugu-speaking population within 30-
miles of Madras City. Take the reli-
gious places. If you go to Madras,
you will find all the temples represent
Tamilian culture., This is evident in.
the great epics where all the places
have been mentioned. If you go to
Madras you will find common places,
the street names, the pettai nares,—
all the namss in the City of Madras
are only Tamil names, and there is
not a single name which represenis |
Telugu culture or area, So, culturally,
socially, politically, econorically and
historically Madras City is Tamil,
and nobody cen take it away from us.
I am surprised to see my hon. friznds
clamour for the City of Madras.
At the same time they say Why
not divide it ? Or why not have a.
common Government ? I think only
King Solomon’s wisdom can give judg-
ment in this matter. It is said that
two women went before King Solomon.
and claimed a child, and King Solomon
found it very difficult to decide who
was the real mothsr of the child.
Then hz very politely and very judicious-
ly made a very innocent propoesal.
“All right, I will cut the baby into
two, and you can have half and the
other woman can have half” Thaen
the real motter said : “No, no. Do not
cut the child, Please give the cuild
to the other woman., Let the child at
lzast live.” But the imposter mother-
said : “All right, cut the child into
twe.” Immediately King Solomon
said : “The real mother is the one who
offers to give the child 1o the oiher
woman so that it will live.” If the
Andhras claim Madras Ciiy as their
owan, why should they claim partitica ?
Why agree to joint Administration ?
Today 1 am surprised at Mr. Ranga’s
argument : “Why don’t we remain
in the City as common citizens ?-
Why don’t you concede that 7 1
am prepared to extend the argument and
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ask : “Why should we not remain
as common and united citizens in the
State of Madras itself if it is going to
benafit all of us ? Let Madras City
remain as a bilingual territory in the
State of Madras.” Madras State has
run as a united State and why should
1t not do so now ? I think that hon.
Members have not considered these
aspccts and other aspects too. Politi-
cally, all the parties have agreed that
the City of Madras belongs to Tamil
Nad. The Andhra Provincial Congress
Committee, the Krishak Lok Praja
Party and the Communist Party,
have all conceded that, and I am
sorry to say that people like Acharya
Narandra Dev said that Madras must
be cut into two. But his own spokes-
man of the Socialist Party, Dr.
Menon, on the floor of the Madras Le-
« gislative Assembly openly declared that
Madras City belon.s to Tamil Nad.
So, all the major poi'~'cal parties have
conceded that Madras Cty belongs to
Tamil Nad. Why should there be
-division of Madras City ?

I am sure, Sir, if you are really
interested in the , Province, forget
these things. I am sorry to find that
the question of a boundary commission
has been raised. Where is the place
for a boundary commission ? The
boundary commission can only settle
minor disputes but here you are
asking for a  major slice from the
Tamilians. And very cleverly the
learned mover of the Resolution said,
Sir, “Why can’t we have the river
Cooum as our border ?”’ Sir, on the
South of river Cooum there are only
houses and the marina whereas on the
North of Cooum lies the High Court,
lies the harbour, in fact lies the indus-
trial life of Madras city. That is
why though it looks very simple
and very harmless, it is a most harmful
and most poisonous proposition that
has been put forward, Sir. I would
emphartically say “Let not the city of
Madras become another East and West
Berlin and let not river Cooum become
another Danube.” Sir, I oppose this
Resolution not because I am opposed
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to the principle but this Resolution
is superfluous. The oaly thing is that
you must have agreement. The Govern-
ment is prepared to consider it and
my friend who was a member of the
Madras Legislature along with me
during the previous term knows that

Andhra State

the Madras Legislative Assembly
has passed a Resolution and sent it
to the Government of India asking

for the formation of Andhra Province.
So no freshrequestto the Government
is necessary. If the Andhras can
only unite and come to the conclusion
that for the present and for ever they
leave all claims for the Madras city,
they can get it. And more over, Sit,
Tamilians have no space anywhere but
on the other hand the Andhras can go
anywhere they like. The Andhras
can extend to Berhampore and Ganjam
in Orissa and Telengana in Hyderabad.
When we go to Pondicherry and Karai-
kal they are foreign pockets and we
can’t go there. When we go to Nagar-
coil and Cape Comorin Travancore
objects. We have no living space.
So I appeal to them, Sir, to forget
Madras City for the present and not
to press for it. That is the only
reasonable way out.

SHR1 S. N. DWIVEDY (Orissa) .
Sir, I welcome this Resolution because
to my mind it is very simple and easily

workable. It meets the argument put
forward by the Home Minister in
the other House opposing the Re-

solution on linguistic formation of
provinces. He said this would disinte-
grate Indian unity. I want to say that
by not conceding this demand you
are encouraging forces of disintegra-
tion to make headway day by day.
I have before me a proposal-—a map—
published in a Daily called “Visal
Andhra” which is the mouthpiece of
the Communist Party. There are, Sir,
fantastic and mischievous proposals.
It demands an Andhra empire so
to say—not an Andhra Province.
They are perhaps more interested in
having these forces of disunity to grow
in the country. They have therefore
demanded in this map—it is published
on the 22nd June—that an Andhra
Province should be constituted by
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taking-Telugu speaking portions of
Madras, Telangana of Hyderabad,
some portions of Madhya Predesh
including  Bastar, a part of South
Orissa and also a protion of Mysore,
So if you do not accept this demand
and the simple proposal that has been
put forward here, this demand is bound
to grow and fissiparous tendencies ara
bound to disintegrate the Indjan unity
and solidarity for which you are so
very anxious today. Sir, I had to say
only this much and I hope good sense
will prevail upon this Government
and it will accept this simple proposal
that has been put forward. I have
nothing more to add.

SHr1  PRITHVIRA] KAPOOR
(Nominated) : Mr. Chairman, Sir,as T
was sitting here today listening to the
great speakers and great thinkers,
I just closed my eyes. The same
voices but the faces changed and the
time changed too. It took me back
7 years to 1945—the same thoughts,
same arguments, same words but
different faces, perhaps different voices
I heard. It pained me. I opened
my cyes again and I wanted to close
my eyes again because it hurt me
again.  History perhaps is going to
repeat itself. How unfortunate it is
that this great land of ours has not

learnt anything from history. How
unfortunate it is that the mighty
children of this land have not learnt

anything from history. Seven years back
perhaps these great people were talking
on this side of the subject and there
were other misguided friends who have
now gone beyond that Wail of Partition
to the other side talking in the same
tone in which my friends here are
talking today. I am referring to the
partition of India. I, as an actor and a
playwright, had then produced a play
called “Deewar” (fig17) “The Wall”.

There was a lot of hullabaloo about it
and the local Muslim League Leaders
of Bombay honoured me by visiting
my House. The Vice President and
the General Secretary said : “You
are an artist. ~ Why are you dabbling
in_politics ?” I said, “Sir, you are
going to turn me out of Peshawar
and you are going to leave
my unfortunate Muslim  brethrea
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here in the lurch with their roots
uprooted from the soil.”” The Film
industry in Punjab is ruined, and so
is life in all form and aspzcts as the
rasult of partition. We tatked abnut the
the permits. I said the poor Pathan
who comes from Peshawar, works
in Bombay sets a letter from his town
that his mother is ill. He goes in the
train and reaches home within two
days. But with the introduction of
permit system which must foliow
after partition he will not b= able to

do that. By the time he can arrange
for a permit, his mother would
die. This has happened  Today

again I had the same feeling.  Why
in these days of co-operative farming,
in these days of one world we hs_lve
again started thinking of partitioning

provinces on linguistic basis. To-
morrow we will think about the
The other

provinces based on dialects. T
dav our learned Prof. Dr. Mookerji
said India has 500 languages and only
150 languages are developed languages.
If we are acceding to this demand,
tomorrow a demand will come about
those 150 languages and then 500
languages. Like that there will be 500
provinces, I can’t unders;and_ w_hy
this separatism ! Why this inferiority
complex ! Why have we not
been able to learn from history that
this separatism is based on hatred
and this hatred destroys ? Why
can’t the Andhras feel they are great
people, mighty people ? I have
been to Andhara in 1950 in Kakinada,
to preside over the Andhra Natya

Parishad. I have lived among
them. What lovable people they
are. They are rich in everything,
e.g.,, food, culture, talk, music,
dances, drama, etc. ~ Why should
they feel inferior to anybody ?  Their
capital is not only Madras. Their
capital is Delhi. Here is an Andhra
sitting right in front of us. Why

should they worry about going and
shuting themselves up in the narrow
domestic walls of a province ? I
think those people who cannot straight-
away fight in the open fi=ld of com-
petition always hide behind and take
shelter behind these linguis*ic pro-
vinces or the partitions based on reli-
gion and things like that, Our real
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religious leaders are stiil here in India,
but they do not talk of partition nor

did they ever do. The great
Mau?ana is here. The great Khan
1s still in jail there. He did not

believe in partition, and he still does
not believe in it. He rather prefers
to bein Jzil than give up his beliefs.
The great Andhras, who have faiih
1n their language and culture, they will
never demand a separate province.
I was rather pained to hesr Prof.
Ranga speaking the same language,
the same words which scme  other

people, whem  we  called disrup-
ucmists, were ralking some years
ago.  He says, we have given the

people this promise that we will have
sepdrate provisice and so we carnot go
back. This is the same language
which [ heard when I was called into
the Muslim League office in Bemtay.
I hed a talk with them lasting for
about five hours. After five hours,
I asked them “Gentlemen, Don’t
you think, I deserve a cup of tea.”

hey were not able to say anyihing
about my rlay which was

bout 1 y. against
sq;maucn-;‘artztlcn, they were not
able  to convince me, because

the truth is that separation is bad—
parunion is bad, They told me,
W_h_atever the positicn against the
division of Indie, we have promised
the people of this country, our poor
brethren, thet they will have partition,
and whether it is good or whether
It 1s bad, there will be partition.”
When Prof. Ranga was talking 1
was taken  sback, because he was
laikir{g the szme language. “We have
promised the people and so you
must give them a separate province.”

(8771 C. G. R. Reddy vose to interrupr.)

Spri PRITHVIRA] KAPOOR:
You had your time and now pleese
let me go on. Here people are tatking
in the same strain, in the same
notes. When the great  Acharya
said that Congress had given this pro-
mise, I was really amazed. Deces
it mean that the Congress cannot make
mistakes ? The Congress has made
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mistekes. The Congress is not
infallible.  Even if the Congress had’

made this promise, I would request
the Congress, I would request the Go-
vernment, 1 weuld request the leaders:
to be bold enough to say that it is bad

for the country and must not be
aillowed to happen, Whatever is-
tad is bad, even if my father or

gra_ndfather may have favoured it
If it is bad, it is bad and we should be-
ccurageous encugh to say that it is bad.

Why not take a lesson from our
history and save the country frcm
another havoc.  You are talking of a
Panjabi province and non-Panjabi
province. Yeou are talking cof Telugu
province, and similarly in Bombay,
they are talking of a Maharashira
Province and a Gujarati province. I
have always been pained to hear in
Bombay the Marathis and Gujaratis
talking about separation, I told them it
was wrong, it would be ruinous
for both of them. Both of them
have got their own sweetness to con-
tribute to the province as a whole,
they have their own beautiful things,.

they have got their own  mighty
literatures. The Maharsshtra
literature, the Maharashtra pcetry,

history—they have got a beauty of their

owll. Similarly, in the case of
Guijarati literature, it has its own

beauty, it has its own cultire, its own

beautiful things. I told them that

if they partitioned Bombay, Bombay
would die. Similarly Madras would die,

it it is partitioned. If you accept
this principle, there will be 36 pro~

vinces in Bihar. No, we should not
think of separation. We ‘should
think of co-operation. If this princi-
ple is taken to its logical conculsien, then
the Railways will be carrying only the
Ministers of our provinces, and there
will be no other traffic on the Railways
when there are so many provinces,

Sarl S. MAHANTY : Mr. Chair-
man, I have been very careful in listen-
ing to some of the arguments which have
been advanced by my friends on the
other side of the House and I was
rather shocked to find that they had
allowed their loyalty to outrun their
discrerion. Scmeone has caid that
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we must have one country, we must
have one leader, we must have one
language. Well, this is a very dangerous
slogan, After all, States are created
for the self-expression of the individual.
Whatever may be your logic, what-

ever may be your views, language
1s the basis, the best medium of
self-expression of the individual.
Creation of States on linguistic

basis has been repeatedly promised
and you cannct now wriggle out of it.
If you adduce the argument that India
is a national whole, India is a cultural
whole, then history will tell you that
India was never a cultural whole, never
a national whole. India, as it is today,
has been the parting gift of the British
to the Indians. India as one country
is a parting gift of the British. Let us
go back to the days of Ashoka. We
find a brutal army, a mighty army,
through sword and through fire, mould-
ing various Nation-States into one
country. Ashoka wanted to estab-
lish an empire. Because it was not
based on the free volition of the people,
because there was hatred behind it,
because there was bloodshed behind
it, that empire crumbled down. Take
again the Mughul period. There was
a great attempt to build an Indian em-
pire but it failed. Then the British
came and it is the India that the British
created we are having today. There-
fore however unpleasant it may be I
must say that this India is not based
on the volition of ths people. You
should not speak against all that you
promised in the past merely because
you feel that it will lead to the dis-
memberment of the country. Sir, the
other day in the House of the People in
the course of the debate on linguistic
provinces, the Prime Minister was
good enough to observe that though at
this stage he was not prepared to have
provinces on linguistic basis, yet he
would be prepared to consider specific
issues on their merits. What is the un-
derlying principle, the basic pattern of
philosophy behind that consideration?
What is the basic principle underlying
that consideration? The basic principle
is that of having States on a linguistic
basis. Even the last Congress Elec-
tion Manifesto which was placed before
the people promised this.

17 CSD
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is the difficulty in giving wholehearted
support to this resolution for creating
a separate Andhra Province ? If
you do not accede to it, well I believe the
Andhras know how to have a State for
themselves. It has often been told
that virtues are the bastards of vices.
Similar is the case with those who talk of
patriotism. You scratch them and you
will find rank provincialists. You scratch
them and you find rank sectarians.
It is a story of great betrayal. It is
high time that you should at least ful-
fil those pledges. It is no good now
wriggling out of it. This has another
aspect also. It has been said that a
boundary commission should be set up.
Undoubtedly it should be set up to
adjudicate the rival claims on certain
areas and this brings me now to a
very painful aspect of the question.
Orissa was created in 1936. It was a
truncated province and it was created
by an order of the British Adminis-
trators, with the Oriya-speaking Singb-
hum as an outlying district. It was an
entirely Oriya-speaking district over
which the Oriyas had been staking their
claims for quite a long time.

SHRI R. P. N. SINHA : (Bihar) On
a point of order. Is any hon. Member
entitled to bring in any controversial
question on this simple Resolution about
the formation of an Andhra Province ?

MRr. CHAIRMAN: (Addressing Shri
Mahanty) Make it relevant.

Surr S. MAHANTY :  After all
politics is a highly controversial sub-
ject. In 1948 the Oriya speaking States
of Seraikela and Khurswan......

MR. CHAIRMAN : The Resolution is
on the Andhra question. It has noth-
ing to do with the formation of an
Orissa State.

SHrI S. MAHANTY: IthinkI am
within the four corners of relevancy. 1
am simply proving how these khaddar-
capped Congressmen have been betray-
ing the Indian people with all their tom-
fooleries and how they have robbed not
only the Andhras but the Oriyas and
Bengalees also. As I told in the course of
my speech on the General Budg=¢
India today means U.P. plus Madras.
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Surt K. B. LALL : Are there no, & ¥ & W<, i am & ¥ fGeit

Khaddarites in Bengal?

SHr! S. MAHANTY : Today you
are talking in terms of humanity. I
will bring a Resolution. You merge
India into Asia, you merge with the
entire world. Let there be one huma-
nity. You cannot have both the cake
and eatit. You cannot talk of humanity
and talk of national sovereignty. It
is a burning question and I crave the
indulgence of the House to 2llow me
to talk of Orissa.

Mr. CHATIRMAN : Not on the
Orissa problem. You may bring in
another Resolution for that.

SHrRI S. MAHANTY : I will read
out the agreements in respect of the two
States of Seraikela and Kurswan . . .

Mgr. CHAIRMAN : I want you to
confine your remarks to this question of
Andhra State. If you want to introduce
a separate thing, you may bring another
Resolution which may be taken up
some other day.

Suri S. MAHANTY : T would bow
to your ruling, Sir. But what I was
telling was that I was not very particular
about the Andhra Province because this
demand is based on justice and equity.
If you are going to disallow the Andhras
of having a province they know how
to snatch a province for their ownself.
What 1 was trying to say was for my
own province. I moved an amendment
and it was disallowed. 1 thought this
will afford me an opportunity to speak
about Orissa, Now that you have ruled
it out, I have nothing more to say.

[MRr. DEPUTY CHAIRMAN in the
Chair.]

Pror. DINKAR (Bihar) :

ez ferme  (fagiz) « e, oW
W F I F FUW A & 77 awTE &y
ot f stast 7wt w1 S faarer frar
g ag Tt & A gmay fry o o
(logic)sm a= & & 1 st 7 o
e @ % I g T Q4o
awi ¥ w3 o & AR Q4o a¥ aw frey

frr e a Mg Mg gl wx
ge¥rgramy & 5 fggrmw & affadr
feer 9 -us wor O¥ g ST e s
a1 foor s wfgg 1 @ A &Y
78 & 5 o &1 &9 (case) @mT &Y
G § A ITHT FAAT FA F AT-
arfedt w1 farm Rl | SaT S AR
Fer fret WY o F foF seor w1
T &1 A W H I T geE
7 FIw A g fFd T Gy G
from o< s I § 1 R A Fivw
qEf A1 AR T 39 i g
TEIE #Y 9% FL TS TG F >AT &
A ZHHT FT TZ TG 6 9w faw
AT AT & fod s Ad 1 afew
T AT A € R oA 5@ A
e & fof a1 # o g9 afyw
IS T ARG | AT F AT Fy
e qfuF e aEE ARy g,
o w7 S=eawtd afwdi ax fagea
@0 A g%, (T 38 AI9F 99 ¥ da
gt sifamd &

fHE, FOAY  F FqEE Aty ¥
Fa ST g6 19 8, 7 7% & ¥ -
T & THEH W K CFTT A T FT
q9 ST FIE qGY AT AG § 1 S
ST AT & T XTI F T2 G
FT T 3 7 A w & S % oy
T IY a7 [ FaTe & S ) wme §
TR F AW ¥ ofos g W aw 37 o0y
& o g 1 g w W e araw
&Y ST WY Fw 7 ag P frenee
TEl 1 7 gAY 44itF 3w A A, o
&Y Qa A1 ST g Ry s frrr
B AT AN W A G afra
7ol A S feafy § s gveey
T a F T A ard < o T g
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HIR, WVT T FHY AL A T W7 15
AT S TG & 1 A T faq &R
AWT ST §, ST 9a & @n
T A Ao § K 7 A0t &y
e 8 afiw denm wmw S @
ST AR A1 gEdr enfeamer snfat ¥
SR | faRre & e WX Ser wreat
#1 [AEE gH HAT W I, I W
ST T fagTed W 39 X ATET 7 g
T g1 I | arfafon, faAqe qu
HIeag F1 fger W SHaT ag 9 a
st 5 g dme & e wx fage
%99 | g SIS H A gAY
TF T L@l TR HT AR o7 F
g oo wea AT dome § D,
qoTeY ARSI F TS @ Y AT AR
59 fF a7 wRaay gR-eE g9e gl
A9z Sen aq  fege, SO g, vy
TR, T W, TSI AT sfiewiar g
53w qaT g™ a% #1 el o9,
g WR AR T e s fgegea
O faire fge=<t wazr § gArfgd g1 St |

oA F1 A g W G B AT
(unequal) oI FT FFT WA H
B q9T Uod F9 AoT g, foaw o
et &1 faFm #1 auer e
foe, s it Tsal & e &
fea Fmr eFrefaw (scholarship)
JF AT TEHT FT T FIA F1ARAT
R T SE §T A Tifede
(Parliament) # &t Tai ¥
AEN AT F WX qH GgT A
AT 7 7 gl wil #t qowar & R
At g 7 @ yEr # feafa & owrA
F @19 Y ARy FT TG BAT, ITHT

THT T 0o X R w9 § 99, 18

W d ¥ A I &
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A, THF AT & AT CF 91T AT
g R g ug & 5 v wrar-aw Wy
S gH TF FHT AT+ I F7 a9 qrad
g a9 g gark WaT Ag W @1 w0
T Fr § oA & oy Wi &
Tod a3 FM TF  FST  AgAfear
(nationality) % “wmg st IR
greafm e Fow  fesfawm
( self-determination ) 1 @&
afysre faear =nfgd o sfwre gmt
T F @ A e s R
T gAd 3@ fomr fa Amafedl, s7x
(culture) =k wror F @Ei ¥

g T fegem &7 a9y & foq gl
TE TE & | AR T arq g 5 Arran
T &Y AR & A= 9T gu JgT A agq
q 07 SR TGS 3@ I ST AEFAT F A
T AqTHT g AT FXT A A T F &
F At & fou afesm s & &) St
T T W THAT F @ & fod soAr
I +ATSTET HC 96d & | 90 gHH
¥ 78 919 w@r oy F S Ser e
7 uF Azafed] ik oF  Feud &
gt &, F W7 WINTa St av q7 AT
TR §4 L0 § | aHlgdl ¥ 9 W
FT ST T 74T A FHT-ZEHT 7 ATIATC
gl FT WTEAT BT ST q9C & @ §,
ag frdY far Ot gre o der FY AT
gf gl Y W g il
(nationalities)® dz o WX W+
(federation) Y sFg g FHSE
(confederacy) T &g ¥a1 a3 |
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¥ o 4 o A 1 SHE W
wTaT, Sesfa, faem X @vafa @@ &1
foerre 2T & 1 Sme A, AWTETT WA
FT ARY IFA F @ 9 FSaer T
FET g, TAgIE § qg IaAT =Sl AEl
FG AT AFAT | g qHEA AT W@ §
fF gt F wmmEr forem & fa
SHEAT FT TR fawrE TG awar |
safer (America) F v¢ TsAl &
¥ ww W o A AT FT AT AT
T g e fawfaa 3w faewds
(Switzerland) & &= W™ S
WY, R W@ fGuee &1 e
agr TG ST | foo IV F T TM
TS & g™ A gaa w1 96 941 5
WTNT &Y 6T F87 < foFeft e 71 faame
TR A, AT A AR O f
gre7  (Europe) & s 91 =@
Fg @ 4 5 et (Italy)sr arfeamie
T 99 a9 & faug ox swwwr &7 & fou
Jafsdt A F TEE AT TY T AW
R AER farsm F a9 § 9 989
T gerg & AR F & @ gur
TE T THAT FT TFRT FOTA AT FT
RUSCE IR SUE SRR AR ol o
FI I AW A F& 9, F99 o7 & gedt,
fraeads @k s &% @@ §
A 98 3@HL AT gT gl & f5F A
=il & 9 # S O e feg sy
g, S 98 TG wamn o fv fae
N # FE ANMEE, 80 ¥ AeqaesHl
T FIET TFSIE G | I GE ATEETR
TEX AT RS 0L AT G FT 2
&, AT a8 s AT 7 & ARG F F
Bl w9 ®, Fgr W frEy stew-
T FI F1S THT TFAH TET § AT HINTITT
oo & famm gx 9 #7 sy @
Iyoqgers Wit & R s
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F X F1% oo o g1 @y 99 g’
FCAT & =rfed o T fod s A
afafem @< gear &, d1 99 g &l
TR AT R Agr & AT |
fieT ot WO & ¥HT WILHAT &
WY IWTK ISAT & 99F YaATg § @GN aqg
ST R € ;i FF FT AN IS
¥ frar o aFar §, WX WA o
e & A gl g

A, 99 gAY OF 79 fggwE &
AW BT FAFH & F o § e v
FEA( AET G TAW qriedt F FH
T 0T Y A F T AR R W
g FT SHIE &TH a1 § A7 g9
g Fm g ! e f1 T ¥ o §
St forgea & SMST FTOFAA FH
A S F T F AWM GG 3 qW
FIAFUL G | FUE &t AT H A afadw
@ § I W qE §37 gIAT IE @Y
qga & AR FHE F Al A7 o
TfaaT 1 FHT AT AT &1 G § I I
T Gq8 AT GIT Il A

S =T § 979 AR F & 0T b,
@, AT AU ST F TFTS 37 747 |

W, AW, a8 ATRF-ARE 71 6@
T, a8 7gT 93 ok F1 fhewa F wqTe
g FUE 7 W oamer R o9t swE
JiRT TF AIE AT AR ;W HY AT
FCW AT | WX AN I ILT AT
qia & fod wRm &1 oeT sfasn qed
F yET § O 39 ag gfowr e &
Iifgd | T FT I F v ey
AT §, ATAT TATIEAT FT THATC FAT
TR WX N I gW a9t & A Ay
g T I ggarfad ¥ @ag Ay
F, FifF STHT 7T ol AT 7@
a1
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A, FU ag g S Y AT g
agl, afes Swd AT FT IO I A
9 I¥ IG gAY 2 9F R IT q=y
TFAT &Y, I qHT TG 99 9g I9F fed
g F G|

st s fegmm ¥ sfew e
e ¥ Tifaw § F s g 6 fergea
F1 g e ¥ aga swrfag & | A
7 wfeegy ¥ swmfeam ) I
TE MG THT | S AT A AT SR
AFMETE & 93 FT 490« 9 qrE
FLAT ATEN, AL F 39 o7 F1 AHATEIH
¥ iy FT AE @ IR | gETR AW AT
TERT AT R § F@ e g @
HONT FI TW@T §, a9 &1 AT UQTES! AT
afert 7 @ F Q9w w1 A sy
7 fowsa #< faar § fe == fafeem
R fotem & araee g 3w § i
UFAT W E | UHAT FT g WA THTET
IR AETNTRA &1 ¥ & ST AT @I A1
TR F THST AT F A< B T
C AN IR | LI HE O S i v
WX T I § [ FRedT g6
e fodlt 81 wer@ F@ ¥ @
TEFEST ST F EINAT & HoeuT
ol @ 8, qIM SEF! gRGAT A9l
a1 o St awear gd e § ST
FRo g § fF uwfow ammi
X fasm 9 faotg o1 &t & SR aw
T A AW 7 g TE & 1 o
afs W & fFlt F19 F oo 98 @
Y FA O A AAT AT FHAT § I
I UF & § faglg g ar faedr &
AT AT FL ZH I9 @1 FT § | IH
T AT WIATETE T F7 TEAST ATFT
w1 ded f@r T @ T e e
g fr feamr =% fF aw @9 F9s
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(loose confederacy) #t Foaar #%,
g fod &1 iR AT gl g I
wied 9t W F v § e W
aaTEy fewars & @k g @ 2w A
T TEI G, A9 W oA el F
T I AT A ¥ 3T A 9T
F A wrEmel § o g /e |
WIOTER ST 337 gaged <19 §, T
N F @ X ag R N "EEW
oW, ofFa = e feafa §, WA &
AU AT H, SEHT BE] FAT HIS
YFOHET € 7 U TW AWT ¥ Tl T
fras & f5 =@ T ® fmR @ a9
IRG & wEar )X OO 3fee @ )

Andhra State

[For English translation, see Appen-
ix II, Annexure No. 15.]

Sur1 RAJAGOPAL NAIDU (Mad-
ras) : Mr. Deputy Chairman, I as a
Telugu domiciled in a Tamil district,
living within the borders of the Telugu
area, would like to put forth my point
of view on this important question of
the formation of linguistic provinces and
the creation of the Andhra Province,
Sir, let not anyone in this House be
under any disillusionment that all the
Andhras or the Telugu-speaking public
want this Andhra province. I for one,
a Telugu settled in Tamil area, feel that
this is most harmful to us the Telugus to
have an Andhra State formed. For ages
and for several centuries the Tamilians
and the Telugus in the South have been
living amicably. There is absolutely
no hitch. Even now there is no hitch
between them. But I am afraid with
your slogan of separation of an Andhra
Province, the T:lugus there will be
experiencing trouble and there will
be hitch between the Tilugus and
Tamilians in the south. Because there
is no hitch at present and because they
are living amicably together, we have
had great leaders like the ex-Chief
Ministers of Madras— Shri Omandur
Ramaswami Raddiar, then Shri Kumara-
swami Raja and others being elected
from Tamil areas, though these leaders
are Telugus. There are about 10
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o 25 per cent, or nearly § million Telugu
speaking people in the Tamil areas
and if all the Tamilians combined
to vote down a Telugu man there will
be absolutely no chance for a Telugu
man to be elected from a Tamil area.

And then, do the people of Rayala-
seema want a separate Andhra province ?
I am yet to see any Member from Raya-
laseema in this House or eleswhere get
up and ask for a separate Andhra Pro-
vince, It is only those from the coastal
districts, the Circars, who want a sep-
arate Andhra Province. The Telugus
In the South do not want any Andhra
Province. Well, Sir, the figures showed
5 million Telugu speaking people in
the South, 1o million in Hyderabad
State and 20 million in the 11 Andhra
districts. Now out of this, if I may
say so with boldness, only about 10
million Andhras want a separate
Province,

Shri P. SUNDARAYYA : No, Sir,
the majority want it.

Suri RAJAGOPAL NAIDU : If
the hon. Member readsthe Dhar
Committee Report it would clearly
show that the majority of the M.L.As.,
from the Ceded Districts never wanted
a separate Province. It is only be-
cause of it the Coastal Andhras stooped
to conquer. They wanted to give certain
concessions and said you can have either
the capital or the High Court in the
Ceded Districts. They have also given
certain priority ove - irrigational schemes.
The Ceded Districts people think that
the Coastal Andhras will dominate over
them, both politically and economically.
The mover of this Resolution, Mr.
Venkat Narayana was frank enough to
confess that the Tamilians are more
intelligent and I think we have to admit
that they are clever also to a certain
extent. I feel it is that thing that has
made the mover of this Resolution to
move this Resolution because he feels
that the Tamiliens will dominate over
the Andhras. It is a vicious circle
and, in the larger interests of the nation
I stress that there should not be any
formation of any linguistic provinces,
much less the formation of an Andhra
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Province. Our country is confronted
with greater problems. We have got to
consolidate our position. We have
got to consolidate our  position
economically, because we are certainly
weak economically. I feel that the hor-
rors of partition are still there and
a lot is still to be done in the process
of rehabilitation. At this juncture,
it is not possible and it is not conducive
also, to form a separate Andhra Province.

Then, coming to the Madras City,
historically, of course, the area
where Madras City is located now cer-
tainly belonged to an Andhra King.
But, as the mover has suggested, there
are more Tamilians therc. There are
about 73% of Tamilians, according to
the 1931 census and the Telugu speak-
ing population is only 19%. How then
can the Andhras claim Madras City
for thamselves ? I feel if a referendum
is taken, a vote is taken, as to whom
Madras City should go, certainly the
verdict will be in favour of Madras
City going to the Tamilians. That
is why the mover was careful to say that
an Andhra State be formed with the un-
disputed areas. Well, I put this ques-
tion. How is it advantageous to have
an Andhra State without Madras and
how is it advantageous for the people of
Rayalaseema? If you form an Andhra
Statz without the City of Madras,
certainly you will be doing a great
injustice to your own people. I also
feel that if an Andhra State is to be for-
med, that State can have no claim for
the City of Madras. I, for one, am
a Telugu, settled in Tamilnad. 1 feel
that Madras City should be with Tamil-
nad and not with Andhra because
both culturally and socially, and econo-
mically also, Madras City will go only
with a Tamil State and not with an
Andhra State.

Lastly, Sir, I would suggest that this
is not the time for the formation of an
Andhra State. As I had already sub-
mitted, there are greater things to be
done and this question may be taken
up at leisure when everything else has
been settled in our country. 1 would
once again urge that the time is not
opportune now for the formation of an
Andhra State, Thank you, Sir.
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SHr1 D. D. ITALTA (Hyderabad) :
’éﬁg‘i’o o gifmﬂ (%E'{\'&ﬂ'c{)
A gl wEiey, ¥ 3 TS &
foors drod F awy ®eT g OE
TN 2§ F9d  ATST TR FAT FE 6
& TV EIN FT W ARTTE ) BT Fgd
s amr e o f5 oo @
eX WIS g & g, SfFT 3
% FIT Ig HEgW T & 5 qar Fwaw
IR A IF! 957 fewrd & AR &
awzrar g i ag ae 5 59 a5 WA
T FEH F FTAD AG ¢ faows
qifs" g | AP ST I3 I[N TH
FEY ZT | WIWIHX N ¥ FEH
TR F AN AE § 7 e ¥ oRe-uE and
srf@ o sgawmavawd frew
g A7 gfEr (unity) smm &%
AT 3T aTE & FIM FEH B agd |
gAR w8 Wzl 4 37 5 FREE Y
FIZ FT ATET J0H7 07 | & Fg77 § Fon
gauae ©F e (State) g fomw
o Fm ¥ gR e g i e
UF FUT ¢} @@ ARHT @T &1 &Y
TR uH 9 ®e @ fow el
TR atean S ag ¢ i agt fegrane
F FoTE A9 I ST ST qE|r g
SH  qO, ANS WX FNE 1 4T 9
7 31 TAEd g fF daE & i e
F& O BRBIE YFT H AT FIK
FZT gE WNAT F1 e AF YT Y A
THS IFT VAR H forgram Faw &
gerd ! FAgANITERN ! F wgar
g fr e a1 oE a3 o R
& @ I g | fegeaw Y awew
T FAT TS g, IAHT gA AT §
AT g wfem F S s & o
I AR AT I F9 F7 I 7

F 1 A IZT NI
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I FEAr g B S s w1 Wi
ST SATAT ST € QT 96 918 qIfasrs
g, 9EF A% AERE AT IEF AR
o R A g AT &1 S
T T BN | X %9 a4 9 & &
=2 X fg 9 @ § @ qwwar
gAY WIS (economic)  ged
Gl g fr oy SOE a_Ra ST 8 AR
g O 90 qT @S @Y g4 | aas
gfte @k w1 gfe & T wfos
TRl FT GATSAT TF o677 a5 gul |
et & 2@ wae ¥ facge faorw
gom amgar g fF o@ o o oA fe
s | 5w o/ AR F @ T ag
sengfrwmamm I ama fs -
fzTEe #1 AR Ot A A fewmn wa
Ffes gaFt gl Ted § & @ IH )
T FEd Y W T Sw|E A
e T TATOHT FLT § |

[For English translation,
Appendix II, Annexure No. 17 ]

Shri N. B. DESHMUKH (Hyder- -
abad): -

Y go e Im@ (§T[IEE)
s &ex, F weara grew (House)
F AHA § SR AR T F foR ¥ @Iv
g g Wifs deEr g 0 gheaa
F, F agw v g dmew /e
(State) & =wl ® WWEAR I
F I T AL WA I8 § | A
gEUATE ®e WE, TS HIT I AW
AT 1 0F @22 § gufen agl & g
qEATo® TUHT § QUESTATR) SANT 987 9%
F A ) & 1 I F7T 1 peafes ga™
g zafed T ol oF 99 § qEw
A& &1 o gt § ST gafed g7 afga
FT 94 ag FFa i S #Y I
T § QAW ]| W FE daaw Gl
q@ ¥ TG fFar mr 1 99 AR w9

see
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wdvrg  wfeew  gfvafedt (Aligarh
Muslim University) sm=s g 7%
AR 7t F I A TgEA S av Al
Hifeaw (medium) =z@ FT IF FT
fear v | =i F  SEmfaar  gfafect
(Osmania University) & ag #7a
ge 7 @yt F7 9 gEw A W A
qEw A ¥ a%q fr aga gEafew
Yo A ST § 1 TF 95 wifeaw
¥ faen 39 T gfaafedy wmw @
AR gfar & a8 FeT 3= F< o
gemifaar, afvatedt & &Fn Y @ =
H qrer g g gt agt & I wraer
BN FT W I Ig FqW A1 AT | FG
geatfqar gfrafedy & ag fFar ™ 5
et & fod y, o Shaw (professors)
g fag, ofem & fod o=, 9@ Seed
@ fea, sfFw wdy, do o7 Fas gami
& fod U UF MRET W@T S g8 A
qar seaT st fF ST afrafedt F fey
@ W TE 9T | QET gaww agl
AT 97 ST HFT AT qE Frar Ar
fF semfrar afeinds & s == smar
9T 98 7 FUS § FS H=S! ATSH gAS
FT GFHAT 4T, 7 IZ ¥ Wgr@  gias
FT FFAT AT AR AS, TS AT FAg
FaTAL FT g dv FB (S97 & 48T | S|f
T ¥ 48 d% FHa JGH [HAAST TG
42T gU, agl AT F@ QI g g 5 H1E
feelt wa | gAREfes (initiative)
¥ arer W fFFe @Far 1 zEwr
a9g 48 § % FmnaEEr wEnr
G IS W Rl W AR NH @ 9
gfes G (police action) W &
| g T gw SEArar gfatadr
FY TEr gfrafady 7 q=dio F<1 g3, et
TG F qowl S AT AW F o7 3o
F TF, OfHT awarE § 5 gv g w©
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ifr sugfafedy f1 vl a@r
et 1 wvr 5@ FRAFE
Mr. DEPUTY CHAIRMAN :

Please speak on Andhra Province and
not on Osmania University.

SHrI N. B. DESHMUKH :

s gFe dfo dvMEm @ ¥ T TF
W o7 fF gt Jamar sitaw a8 a9
g, 98T @ TR F O 4T T &
foF agi & S B AUAY FarT H Fr
TEFRT FA AT GOSN TG @AT | gAY
§IUER We § gt WA ST Sy &
gl 9 I o1 fe AR T s
wortaw ama €, faewr adem ag gt
g fr agi & @ 1 s Afwew § SAwr
I I TwEd & | FET AT q9F F gred
wgEgarg Fagi ¥ =m W
#7z7  (mother) F 9z & d@q §,
SHl g% T SUE! 999 @ W7 § |
T ETOTT &t Jgd 7 7 (S FET {5 oI aF
ATy aifeq 7 g, &9 % q°F a0
FEAATY THEH T g1, 59 99 qF HIS
UM ATAT qEERT TgT B AT |

Tgi aga To femww (discussion)
=9 e F7 g T fF T80 oo @A A
Z3Wr (tendency) a3y, WX § T
FeT {6 O A1 AT AT E | SR Arg
7g %3 6 dawmh s & fod fR
e 1 o, dreedeare a1 gears
qFE %47 ¥ qifesw (separatism)
Fr 236 (tendency) s W& §,
NH W AW w AR F feg
FaR TG g ) AWl WU &
fod o5 # TFEW FO FTE®G F )
# o w5 gwg R ZEwEE av
e fFe Sge W g1 99 1% 3w
TR g A SAATHT AN § TS TR
daT g1 SR g ar § o FEwr 5 gaan
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TFAH FHT 1 AT § | geTEE &
fot at o o & o & for At ot Y
w@r § faaT a9g ¥ Jameard aEdw
I OFT 99T FEI FLG | ST qEWaErd
TFUH 99T TG FIJI IRT 998 I8 §
f# 9@ sexee (interest) F7 o¥ & Y
foF o@ T T w R W@ g
q FAAATY AFHW T A@foHRT F & |
WL GFAIHHG  ATEE SF
(economical point of view)d
G AW A FEAEAT qEE A
feferedt  ( difficulty ) dar =&
gt 1 78 9% § T I® awow
gRT, T© THATT ERT SfHT T THRATA
ey 7@ g oy o ¥ aeF A 39
sarar %Y (suffer) #wn 93 afew
7 73 g 5 e e © qew A
FEFETY qFEH FT & 9T a7 a8 S
dmfesw #1 #A=fedl  (mentality)
YT AAHAT TFEEH FT AFA & q91g
Y 92 W & 98 TFAT gL & A AT
3w W@ F ol o e W
fafazet (Chief Minister) g o< fras
AR AU G E | E3AE | 47 gaAT ¢ Fa@T
for farg wrge s fafrees e sn w @
A A F IS Fa At F Hex (centre
FI g a1T F< faar % agt a2 Joq qred
are el § zafed dev d@w fafrex
= =if@ 1 = g § wElew
AT GATFIATG | ATH o FEAT 6 30T
FEMETA JHEH FL & T qr T Ag
FITAT JEdT 91 @I § I8 Tgd eal @A
2 W@ L # o3 w5 SEmest
qeaw fqd el oF sroq sEa, S|
9T qF a8 FLA[ AT FATIT agdt Tl
zafed ¥ 39 Weaza (Resolution)
FT ATE FATE | 7 o« Fow 5 29
WA & 97§ FH eal d Sear
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ATET AT AT [T 9 R A qlwo
AW A ATS § ST L FIA F7 AR
FT T qIOE g TR AT TG H aLFHT
FLAF | A oA F&O fF o FY
uF gffafaer aar #X gl # q99 F;T
FFFr A T | R AR A R @
e F1 ey W g, 99 sl sk
St g I9E &, SR A9 qT ag aiET
T OFC THRAT | §EY & draAr
U wE § afF fRT T s 9=y
SUTET AT T g9l § |

7g W %37 aar § 5 19 O -
fedr (nationality) # emom agw
ST | # o wE F G w1 9T g
g1 e, aE AR gy e g9
F arase M #15 ifear (India) &
fa@Ts auread 3T F1 JATC 4G T §;
T 78 H9 g g § & STamamd wifedw
FER & G & A qAT GFA A AS
SR | # S FE R ag @9 seran
3 &7 90 &, 7 99 THIEE SO FT AN
2| TH AT H ST § o9 FET w39
T Y, T FOWRE FY, AR T
Sex & s ser wifaw (Andhra
Province) s fEam s o

[For English translation, see Appen-
dix II, Annexui.: No. 18.]

Sur1 C. G. K. REDDY : I shall make
a submission, Sir. In view of the fact
that many Bills have been blocked
in the House of the People and we will
not have very much work, would it be
possible to allot another day for djs-
cussion of this Resolution because of its
very nature itis very controversial and
I am sure many other hon. Members
present here would like to speak on the
Resolution.

SHRI P.V. NARAYANA : 1 think
the next non-official day allotted to Bills
is the 21st and I am told there is no
Bill coming up on that day. So will it
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be possible for Government, will it suit
the convenience of Government if this
Resolution is continued on the next non-
official day for the Bills?

Mg. DEPUTY CHAIRMAN: Whe-
ther that day could be allotied, it is for
the Chairman to decide. Whether
the discussion is to be continued or
not, we will take the opinion of the
Leader of the House.

Tue LEADER oF THE COUNCIL
( Surt N. Goparaswaml ) : If hon.

Members are interested in con-
tinuing this debate till the end
of the day’s proceedings, then

this business will stand over, under
the rules, for being taken up as the first
item on the next non-official day for Re-
solutions, that is, the 21st. So, by virtue
of the rules themselves this Resolution
will come up for discussion, ifit isnot
ended today, on the 21st. As to whether
we should allot another whole day for a
Resolution which has been participated
in by so many hon. Members is a
matter which we should decide only on
the 21st.

SurI P. V. NARAYANA : Not an-
other whole day.

MRr. DEPUTY CHAIRMAN: If the
Government has no objection to the
debate being continued on the next
day.........

SHr1 N. GOPALASWAMI: No.
objection.
Mr. DEPUTY CHAIRMAN : It

will be continued on the next day.

Dr. A. RO MUDALIAR (Madras) :
Mr. Deputy Chairman, 1 find myself
a little embarrassed, because on the
first occasion that I have to speak in this
august Assembly I am forced to take
part in a Resolution which is contro-
versial to some extent and regarding
which a great emotionalism exists in
some quarters, But I feel nontheless
that it is my duty to take part in this
debate, if for no other purpose, at least
to see that emotionalism is eschewed
and cool, clear common sense is brought
to bear on the consideration of this
matter,
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There are three aspects of this ques-
tion which I should like to refer to:
first. whether it is desirable or necessary
to have linguistic provinces; second,
whether the Resolution regarding the
Andhra Province is justified, and if so,
under  what circumstances, under
what conditions and how it may be
implemented; and thirdly, whether it
is not possible to consider this whole
question purely from the administrative
point of view, trying to readjust bound-
aries if administratively it is absolutely
necessary, or even to divide States
if adminstrative considerations make it
necessary to have such a division. I am
quite ready to admit, Mr. Deputy Chair-
man, thatthe provinces as they exist
have not been the result of any logical
thinking but have been created owing
to a variety of circumstances, mostly
historical, and very partially indeed hav-
ing any logical consideration bchind
them. But I am equally bound to
confess that when this agitation for lin-
guistic provinces is raised, during all
the speeches that I have heard today
and during the many more statements
and speeches that I have come across
during the last 30 years, I have found
no logic behind this contention. The
only logic seems to be that somehow
language is a binding force, that it cem-
ents people and other considerations
divide them. My knowledge of the
history of my own country and of coun-
tries elsewhere does not support this
contention. It can easily be pointed
out that a variety of languages can
exist in a country so firmly cemented
and so deeply united that not the great-
est of the convulsions that took place
in the world had any effect on that ce-
mented country. I can also point out
the considerations that have weighed
in other countries where, though there
was a comunon language, fissiparous -
tendencies did divide them and break up
a common country into more than one
divided unit. Therefore it seems to me
as I wanted through all the statements
that have been issued, that I could
not come across any logical reason why
on the basis of language alone divisions

arldministrative units, should be formed.,
T'he only consideration that has been
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placed before this House is that during
the last 32 years the Congress Party has
thought of linguistic provinces—at any
rate in the Congress organisation re-
presentation has been given on the
basis of language. Now, I wish to point
out that when representation was given
on the basis of language, I believe I
am right in saying that, not much con-
sideration was given to the prospect of
those areas becoming administrative
units. It began merely as a method of
representation to the Congress gather-
ing based on language. It was not
at that time considered by anybody that
it would be the basis for an administra-

tive unit. Even if it was so, and
even if, having once laid down
the propositicn, a sort of routine

resolution has been passed time after
time by the Congress Party regarding
linguistic provinces, I venture to think
that atthe present time, when those
who are in authority, Congressmen in
power, have had the knowledge of Ad-
ministration more precisely than they
could have had in the past and know
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clearly than they ever visualised before,
and have come across problems econo-
mic and social, which must.have been
comparatively at any rate not realised by
them in the earlier days, there is no
reason why they should not retrace
their steps and have the courage to say:
“This resolution was passed at a time
when we had not had the whole
picture before us, and now that
we have all the considerations that
ought to weigh in considering this ques-
tion, it is not in the interests of the coun-
try to carry out this resolution.” The
great and honoured patriot Congressman
and Leader of the Opposition in the
House of the past, the revered father of
our present Prime Minister, when once
he was challenged that he was not con-
sistent, made the famous reply: “Con-
sistency is the virtue of an ass.” It
seems to me that merely sticking to a
resolution because you have passed it
in the past ignoring all the considera-
tions that are now placed before you,
all the facts that concern you
from every corner, from every source,
to stick to that resolution and have
it adopted is neither wise nor politic,
nor is it statesmanship.
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This cry of linguistic provindes is
growing apace. Maps are prepared,
and elaborate plans are prepared. I
will not recall the tragic history of the
formation of such plans in the past and
how it led from ideas to actions and from
actions to grave evils. I do not want
that to be repeated. I know that the
temperature amongst certain linguistic
areas is very high, and I would appea! to
the leaders of the Government benches,
to the Prime Minister in particular, to
bring down that temperature, not by
acceding to the demand, but by try-
ing to reason out and make it impossible
for that unrealistic claim to be acted
upon. Otherwise there will be calami-
ty in this country. It is not merely of
events that are occurring elsewhere,
of which some of us have a fairly clear
idea; it is more of the domestic peace
itself, of which we must have even more
clear ideas, that I am thinking when
I say that it will be absolutely calami-
tous if this agitation for separate linguis-
tic provinces is allowd to grow. I would
therefore apreal to every cne on the
Government benches. They are the

| leaders of opinion today, and I would

appeal to those of them who are on this
side, who have got leadership and who
can sway vast masses of people—I
would appeal tc every one who has
got the interest of the country at heart
who derive their inspiration from what
is good for this country and not what
is good for any other country—I would
appeal to all of them to join together
and see that this climate of opinion re-
garding linguistic provinces is somehow
brought down and that the people
are made to realise the basic factors of
the situation and how it would be abso-
lutely catastrophic for this country if
this agitation for linguistic provinces
were to grow.

Now, Sir, let me turn my attent ion to
the next point. I am a Tamilian, but
I have got this advantage, or this
disadvantage, that I ~was born
in that area which I am proud
to claim—Rayalaseema, in Kurnool
district. 1 venture to think that that
fact has some bearing on my consider-
ation of the question. I know my
Andhra brethren, at any rate those of
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Rayalaseema,, very well indeed. As my
hon. friend the mover of the Resoluticn
said, they are a very sentimental people.
I always felr that next to the Ben-
galis the Andhras are the most senti-
mental. I do not make this observa-
tion as a compliment: on the other hand
they would improve their province,
and they would improve the position of
their countrymen, if a little less senti-
ment and a little more realism were
to be combined. I have moved among
both of them and I say it with all res-
pect that if they were to be a little more
realistic in the approach to any of
these problems, they would have got
what they wanted much earlier.

Now I am in an unenviable position.
As a Tamilian I do not want to suggest
that I am against the creation of an
Andhra Province. As one who believes
that the joint efforts of both Tamilians
and Andhras have promoted what is
now called the Madras State—one of
the foremost States notwithstanding the
claims that may be made by the United
Provinces—I believe that that separa-
tion may perhaps weaken us both.
But if they are determined to separate
it, if they want to cut away.........

AN HoN. MEMBER : Yes, we are
determined.

Dr. A. R. MUDALIAR: My
friend’s determination is not what
counts with me. There are other
people’s opinions which I value much
more and whose determination I would
respect If they are determined, I do
not think any Tamilian would like to
oppose. But let me say a word about
the Tamilians. My friends, the
Andhras would realise and admit that
the Tamilian area has been much more
cosmopolitan than the Andhra area and
that whereas there are a very few non-
Andbhras in the six coastal districts which
claim to be pure Andhras, there are
millions, as my friend has pointed out,
of Andhras—Telugu speaking people—
who have migrated from Andhra area to
the Tamilian districts. Letit be re-
membered to the credit of Tamilians
that Malayalis from Malayalam speak-
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ing areas, the Telgus fromthe Telugu
speaking areas, the Kannadigas from
the Canarese speaking areas have all
found a habitation, have all been
received with respect, have all been
treated fairly and equally, as has been
acknowledged today, in the Tamilian
districts. There are today § million
Telugu speaking people there. There
the reople who are doing the best
business and are carrying on the largest
amount of trade without any jealousy
or envy on the part of anybody and they
will acknowledge with gratitude
that the Tamilian population has been
most hospitable to them. There is a
point in what I say. If at any time you
want this Andhra Province to be creat-
ed, for God’s sake take care that there
is no bitterness in the creation of this
Andhra Province. My friend Mr.
Rajagopalan was asking as to what will
happen to the Andhras in these areas if
something untoward were to happen.
We have instances where things have
come about in bitterness and the loss—
the grievous loss—that we have suffered
is still fresh in our memories. This
creation of new provinces is a very
ticklish matter. This is a different
matter from the sort of division that
took place five or six years ago.

I am more in agreement with
what my friend Mr. Kapoor has stated
that unless both the Administration and
the people take care, unless they have
their finger on the pulse of the people,
unless they realise that bitterness is to
be avoided as far as possible not merely
in the division but in the manner of the
division also, there is bound to be, if
not on the same scale, on a lower scale,
acute difficulties and sharp disadvant-
ages to what may be considered an
‘alien population’. I am one of those
who firmly hope and believe and pray
that the population in the Tamil dis-
tricts, the Telugu speaking people will
never be considered as alien. That is
the danger that you have to guard
against in the manner in which you
accept this proposition, in the manner
in which you carry out this
proposition, in the manner in which
you adjust the various mentalities of
the two sets of people. Therein lies
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wisdom so that it may never be said
that these people will be treated as an
alien people in these days when mass
emotionalism can be roused at the
slightest provocation by people who are
not overscrupulous and there are some
who are not overscrupulous in this
regard, who want to feed on discontent,
who want to have their say amidst those
people who become absolutely discon-
tented. There is a great deal of wisdom
in trying to see that these divisions,
if they do take place at all, take place in
an atmosphere where everything is
fairly sober, fairly calm and fairly
clean.

And that leads me to this question
that if an Andhra Prevince is to be
created, how shall it be created ? It
seems to me that in the first place both
sides must be willing to accept what is
reasonable, both sides must be willing
to accept the proposition on a fair basis.
A great deal has been said about the
city of Madras. My friend the mover
of the Resolution could only quote the
authority of Mr. Glyn Barlow. I
thought he was one of those who had
discarded all British authorities on any
point whatsoever. Go back to some
further authority. There are temples
roundabout the Chinglaput District and
I have had a fair knowledge about these
because I represented that district in
the local Parliament on more than one
occasion. These temples give a history
as to who were there and who were the
first settlers. On the North you find
a temple called Theruppalavana On
the South there is a temple called

Thirukkaligundrum. On the West
there is a temple «called  Thir-
uvalangadu.  Within 30 miles of

the Madras city there is a famous Tamil
temple which has existed for over 1200
years, about which great poets have sung
verses and you may take it that if the
word ¢ Thiru’ is there, it is one of
those about whom a great poct has sung
verses. If there are these temples near
Madras city, can my friend suggest
that somehow or other by those Vimanas
which used to fly in the air in the old
days a few Andhras came and settled
on the coastal belt of the city of Madras
at thar time * .

[ 16 JULY 1952 ]

Andhra State 1298

Sur1 P. V. NARAYANA : What is
the authority that they are Tamil
temples ?

Dr. A. R. MUDALIAR : The very
name of the temple suggests that it is
not only a Tamil temple but it is one ot
the most sacred Tamil temples.

Therefore the question of Madras
has to be settled on its own merits,
But my point was this that if this Andhra
Province Resolution is 1o be adopted,
care should be taken to see that the
adjustments of boundary are such that
they do not create any sort of injustice,
any sort of bitterness because tl?at will
do no good to anybody. 1 said that
I was against all linguistic provinces
and T appeal to the Government and the
leaders in Government to try to tone
down this agitation of linguistic provin-
ces so as to avoid it altogether.

There is one consideration on which
even a division of the Province can be
had. I would myself like the Andhra
Province to be devided on adminis-
trative grounds and not on linguistic
grounds. It will be more appropriate
on administrative grounds to have
smaller units and then Madras may be
divided into two parts. One may be
called Andhra and the other may be
called Tamilnad or whatever other
name may be given. And the reason
for it is this : If it were done on
administrative grounds. all these claims
about Visala Andhra and other areas
would not arise. I was shocked to
hear that the State of Hyderabad would
be trifurcated and that each piece should
be given to a linguistic area.

Suri P. SUNDARAYYA : It will be
done.

Dr. A. R. MUDALIAR : I hope it
will never be done. 1 hope Hyderabad
would continue to have an integrated
economy that it has had.

AN HoN. MEMBER : It is beyond
the scope of the Resolution.

Dr. A. R, MUDALIAR : 1 hope it
will never be done. Itis not a question
of a Ruler being there. We have
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nothing to do withit. The people there
have had an integrated economy. They
have lived together, they have been
brought up rogether. This integrated
economy some vandals want to destroy
and create different economies. It will
take ten generations before that in-
tegrated economy will once more
evolve into a proper economy if this sort
of vandalism were to prevail, and there-
fore I appeal to those in power not to
countenance these ideas, not to be
wavering in their views, not to suggest
that much can be said on both sides but
to be firm, to be clear, to be emphatic
that they will not give any room to
such ideas. Sir, I have done.

SHr1 V. S. SARWATE (Madhya
Bharat) : Mr. Deputy Chairmnn, I be-
long neither to Tamil Nad nor to
Andhra and therefore I can look at the
question more dispassionately and with
less vehemence. At the outset, I must
say that I agree with the principles of
the resolution. There is nothing wrong
in the principle of linguistic provinces.
If the Congress had resolved and as-
sured the p.ople that there would be
a division of India on a linguistic basis,
there was nothing wrong in it and the
Congress need not resile from that
posttion. This is not simply because
of the point of view of consistency.
Consistency may be or may not be a
virtue on the part of a certain animal
which we, in our arrogance say lacks
wisdom or intelligence, but for other
reasons. Certainly, if there is consis-
tency apd also wisdom, there is nothing
wrong in being consistent. Moreover
many a time consistency and wisdom go
toget'her. But here the question of

_consistency and inconsistency does not
come in. The simple question is,
vyhether or not to apply the principle of
linguistic division. There is nothing
abstruse about the principle. The
simple principle is that if the Adminis-
tration is carried on in a language
which the people can understand, then
they will better co-operate with the
Administration. So, if the Adminis-
tration of a province is carried on in
the language of the people, of that pro-
vince, certainly it is desirable. There-
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fore, linguistic provinces are desirable.
It must, however, be borne in mind
that there are certain other consideta-
tions also which arc equally important.
So, it does not follow that because there
is one language, therefore there must be
a separate province. Those other consi-
derations must also be taken into
consideration. I shall presently come
to those considerations but before I do
so, I desire to touch upon certain, to
my mind, unfounded fears about India
being partitioned. The fear is that, if
an Andhra State is created, there will be
further partitioning of the country on
the lines of the partition of India
brought about by the Muslim League
into Pakistan and Hindustan. Such
a fear need not be entertained. Where-
as the Muslim League wanted the new
Pakistan areas to secede from the Union.
the Andhra people do not want t¢
secede from India.

AN HoN. MEMBER : Ouite right.

Surr V.S. SARWATE : Similarly .
about the fear, and about which some
rhetorical speeches were made that, if
linguistic provinces were created, there
will be hatred between one province
and another, there are already fissi-
parous tendencies and so on. Consider
West Bengal for instance. West Bengal
speaks one language. Therefore from
the linguistic test, itis an ideal province.
Does it follow that because West Bengal
has been formed on the linguistic prin-
ciple, West Bengal ceases to be pairio-
tic ? No, on the contrary Bengal is
probably ahead of the other provinces,
at least not behind them, from the
point of view of patriotism. So if you
have to oppose the formation of an
Andhra province, you oppose it on
some logical grounds. These are not
logical grounds that if linguistic provin-
ces are created, there will be fissiparous
tendencies.  What arethe considera-
tions that should be really borne in
mind ? First, we should look at our
Constitution. What does the Consti-
tution say ? I would refer to Article 3
of the Constitution :

¢ Parliament may by law—

(a) form a new State by separation of
territory from any State or by uniting two
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or more States or parts of States or by
uniting any territory to a part of any State:

Provided that no Bill for ‘ke purpose
shall be introduced in either House of
Parliament except on the recommendation
of the President and wunless, where the pro-
posal contained in the Bill affects the
boundaries of any State or States specified
in Part A or B of the First Schedule or
names of any such Siate or States, the
views of the Legislatire of the State or, as
the case may be, of each of the States both
with respect to the proposal to introduce
the Bill and with respect to the provisions
thereof have Dbeen ascertained by the
President.” ‘

What is meant by this Article is that

" when a Bill of this nature is to be bro-
ught before Parliament, there would be
two necessary conditions precedent. One
is that the President’s approval is needed,
and the second is that the President
must be guided by the views of the
Legislature concerned, i.e., in this case
the Legislature of Madras. If a Bill
for a separate Andhra Province is to
be brought before Parliament, then the
views of the Madras Legislature would
have to be obtained by the President
and then the President would con-
sider whether or not to give his ap-
proval. Why is this provision included
in the Constitution ? Evidently, to my
mind this appears to be thereason. If,
after the Constitution is made, changes
have to be made in the boundaries, they
should be made only if the people con-
cerned agree amengst ‘hemsolves to se-
parate. That is the principle of self-de-
termination. I do not know what was be-
hind the mind of the Prime Minister,but
I believe that some such principle was
in his mind when he said that the persons
who claim an Andhra State and those
who constitute Tamil Nad should come
to an agreement and come with an
agreed formula befere the country and
this Parliament. That stipulation is a
desirable one in case of any Resolution
" of this nature brought before this
House. We are not in a position to
know—we do not belong to the South—
whether the people who constitute the
Madras State are prepared to separate
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among themselves. You cannot sepa-
rate brothers unless they are prepared
to do so. The position is like this at
present. The two brothers who haves
been living together for a long
time, who under the Constituticn have
been asked to live together, having been
declared to be of joint-family, they want
to separate now. In the case of the
present Resolution there should be some
expression from the peoples concerned
that they desire to separate and further
they must give us the provisions of
separation also. For instance, the ques-
tion will arise as to the inclusion of
Madras either in the newly created
Andhra Province or otherwise. So
the provisions of scparation would be
necessary. That is as far as the consti-
tutional aspect is concerned. There
are glso certain other considerations to
ke considered in the present Resolvtion.
When the Part E States were formed
during the time of the Constituent
Assembly the consideration before the
eyes of those who were in charge of
those States was whether the unit was
viable i.e., whether the income was
sufficient to meet the expenditure taking
the modern efficiency standard.
Secondly there should be traditional
culture etc. I was surprised that an
observation was made that in India there
areno different cultures and it 18 diffi-
cult for me to reconcile myself with that
observation. Take the instance of a
northerner speaking Pushtu and a
southerner speaking Malayalam. Cer-
tainly their cultures are different. All
the colours of rainbow may e\{entually
minele into giving us white light but
that does not mean that these colours
are not separate. All the cultures 1o
India may eventually combine and give
us a composite culture of India but it
does not mean that there are no different
cultures. 1 go to the other extreme
and say prima facie when a seParati_
language is formed, it is because O
certain characteristics of the people
who speak that language and_ tt}e:se
characteristics give certain peculiaritics
of culture. Therefore, prima facte
there are different languages and differ-
ent cultures. It does not follow how-
ever that there should be as many
separate provinces. Culture can nt be
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the test for that, because it is so very
intangible. On the basis of culture
alone probably no province can be
formed. The only tangible test is
whether the province is a viable unit.
At present there is one more factor
which is weighing heavily and to which
probably attention has not been drawn.
At present provinces have been so
arranged, as somebody correctly said,
that they are historical accidents, that
there are all sorts of varieties and diver-
sities and the result is not satisfactory.
I don’t mean to make any reflection but
I say for U. P. there are 89 Members
and from other provinces there are
comparatively very few. So in the
consideration of questions before this
Parliament this huge majority of one
State sometimes precludes proper consi-
deration of a question. Therefore the
whole of India ought to be divided on
certain principles which ought to be
laid down by the Commission or be
made its terms of reference, e.g., what
should be the standard of viability,
area, etc. So it is not possible to
refer this question to a boundary com-
mission unless we determine what, are
the factors which would go to make a
separate State. With this I further
submit that this Resolution cannot be
considered unless we are in a position
to know what are the views of the
Madras Legislature.

1303

I2 noon.
Sur1 KISHEN CHAND (Hydera-
bad) : Mr. Deputy Chairman, we

have heard very big oratorical speeches
on both sides of the House full of
emotion and I have to submit a few
points for your consideration on ad-
ministrative grounds. It has been poin-
ted out that the States are administra-
tive units and we must so divide
our country into States that such ad-
ministrative units are efficient. I begin
by saying that a uni-lingual State is
better than a multi-lingual State in the
matter of Administration. All land
records, and primary and secondary
education are carried on through the
medium of regional languages. If
there is a multi-lingual State and if
officers have to be transferred from one
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area to another, great difficulties occur.
Take Madras; it has four principal
languages—at least three principal lan-
guages and there is some population
speaking Canarese. Ifthe land records
are kept in the regional languages and
say, a Collector is transferred from a
Telugu district to a Tamil district, he
will find great difficulty unless and until
there is translation from one language to
the other. I know some Members on
the other side say that it will add to the
culture of our country if every man
learns three or four languages. Often
the example of Switzerland is advanced
in this matter where three languages
are spoken. There are certain peculiar
difficulties in our country. We want to
develop our Rashtrabhasha—Hindi and
how can we expect that in a multi-
lingual State an individual will learn
two or three regional languages and will
also learn Hindi and an international
language like English ? Inthe interests
of education, it is necessary to have
uni-lingual States so that the regional
language and Hindi and English can be
learnt by everybody. On this basis I
find in South India there are four
principal languages—four great Dravi-
dian languages- Telugu, Tamil, Malaya-
lam and Canarese and luckily for us
there are four States—the Hyderabad
State, the Madras State, the Mysore
State and Travancore-Cochin. You
will find that the composition of these
four States is such that there is one
regional language predominant in each
one of them. For example, in Hydera-
bad Telugu is the predominant language
though there are other regional langu-
ages also. Similarly in Travancore and
Mysore there are Malayalam and
Canarese languages. I submit that we
can solve all this problem by readjust-
ment of a few districts from one State
to another. I don’t say we should
divide the whole country on a linguistic
basis but if we find that on administra-
tive grounds we can, by mere exchange
of a few districts, solve the entire pro-
blem without upsetting our internal
economy, without upsetting the effici-
ency of Administration or creating
fissiparous tendencies, I .don’t see any
objection to adopting such a policy.
Take a concrete example. I will sug-
gest that if the coastal districts—about
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rea to twelve Telugu-speaking districts—,
of Madras are merged into Hydcrabad
Staic you in effect get the Iclugu-
spcaking area. Of coursc, pcrmission
~will have to be given to the two districts
of Gulbarga and Raichur to join the
Mysore  State as they are  mzinly
Canarcse-speaking arcas. Therefore,
just by transferring two districts to
Mysore and ten districts to Hyderabad
State, you will get two separate units.
Similarly two or three districts from the
State of Madras can be transferred to
Travaancore-Cochin State to form a
" complete unit of the Malayalam-speak-
ing people. In this way, I think, with-
out creating antagonism, without creat-
ing fissiparous tendencics, we can create
these four great Srates representing the
four gieat linguistic units.
i - PR S
Some people have expressed the fear
that these units will not be economic
units. Onc Member suggested that
these linguistic States will lead to eco-
nomic chaos. I submit that the two
great problems before the countyy are
the problem of the rcmoval of poverty
and the problem of food, and I {eel that
this type of division, this transfer of
a few districts to this State and that
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State is really going to improve
matters both from the point of view of
food preduction and the point of view
of the removal of poverty. Therefore
I would strongly recomunend that in
addition to the crcation of Andhra
Province by the recdistribution of these
districts, the formaiion of the four
States that I have mentioned can also be
considercd. They can be created at
once-by one Resolution of the Central
Government.

SHrI A. S. KHAN (Uttar Pradesh) ;
Sir, after the strong and forceful speech
of my hon. friend Dr. Ramaswamy
Mudaliar, there was no need for me 0
speak, indeed for anybody to speak
in opposition to the Resolution. But
as it happens, he belongs to Tamil

Nad and therefore most o his very
strong arguments did not carry convic-
tion with those who looked upon
him as a partisan. I do not have the
honour to belong to the Province of
Madras ; and as you know, Sir,
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sometimes those who are sitting on the
bank can see things around them
more clearly than those who are strug-
gling in the current. Therefore, I
would like to put lorward my own point
of view on this question.

The mover of the Resolution re-
ferred with gratitude to the attitude
of the Prime Minister in the other
House when a similar Resolution was
discussed there. He said that the
Prime Mumister was sympathetic.
Well, if that is the attitude of the Gov-
vernment I hardly think there is
any need for this Reeolution to be
pressed here.  Government is willing
to sympathise with the Andhra people
in their aspirations ; but they have
got ccrtain difficulties before them.
For instance there are differences of
opinion about the ciry of Madras
itself and they want these differences
to be settled amicably between them-
selves.  They are wiliing to have a
new province of Andhra by consent,
not through coercion. That is the
posidon ot the Governmen:. 1 think
the Andhra people should approach
the Tamil people and try to settle
matters with them. I c.n assure
them that if they do not succeed even
after making this approach—of coursc
I am not speaking on bchall of the Go-
vernm:znt,-—but commonscnse indicatcs
it—the  Government will not allow
a festering sorc to continue ; they
will step in at somc strge or other.

Next I would like to say a few words
on the gencral question of linguistic
provinces. Ths question is not
confined to Madras alone.  Of course,
the demands are not quite so loud as
they are in Andhra ; but they are
loud enougn to be audible from other
corners of India. And here I woud
like to say a few things and place a few
points before the House. Apart
from the point which has been men-
tioned by many pcople here that this
kind of division of the States will en-
courage fissiparous tendencies in India
there are othar arguments also. If
Indie is divided into smaller adminis-
trative units what will happen ?
Each unit will have a governor, a legis
lature, ministers, deputy ministers,
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parliamentary secretaries, heads of
departments and all the full-fledged
paraphernalia of a government. Then
many of them would Iike to have
their own universities and some would
like to have even their own high courts.
With this picture before us, will there
be any money left for developments
and the activities of the beneficent
departments. These considerations are
really very important and they should
be borne in mind when dealing with this
question.

In the U.P. we had a number of
Stares roundabout on the border,
like Gwalior, Bharatpur and others,
and all the bad characters, all kinds
of anti-sccial elements used to work
just on the border areas, and when-
ever attempts were made from this
side to apprehend them they used just
to cross the border and get into the
neighbouring State. They used to
slip out like that and again come into
U.P. through another State. Such
difficulties are bound to arise if there
are a number of small administrative
units. Therefore the question of the
creation of  linguistic  provinces
should be considered from all these
various points of view. As was ably
said by Dr. Ramaswami Mudaliar,
there is no real argument in saying that
because the Congress had been in
favour of division on linguistic basis,
therefore these provinces should be
created now. The Congress is now in
charge of the Administration of the
land and it must see things from the
point of view of proper Administration.

After saying this much I would
like to make one submission, namely,
that by giving homilies or sermons or
eloquent speeches we cannot satisfy
those who want division on the basis
of languages. Our homilies will not
satisfy them. The Government will
have to look into the matter very
deeply. What is the reason behind this
demand ? Why do they want sepatate
administrative units ? If Government
were to look deep into the question,
they would find, as was expressed
by many today, that the real reason

behind this demand is a fear that their |
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language and culture are not getting

a fair deal, that they will not get fair-
play if they are to remain where they
are.  Therefore I would suggest for
the consideration of the Government

that where there are definitely demar-
cated areas where one dialect is spoken,
the Government should build it up
intoazone  They need not makeita
separate unit, but the work say in the
court, should be conducted in that

dialect.  Also in the schools, up to the

primary or any other suitable standard,

the instruction should be imparted
in the mother tongue of the children.
Everybody should be allowed to file
a complaint in the court in his own
language . As far as the legislature in
the provinces is concerned, the agenda
and other related papers should be
printed in two or three languages,
as the case may be. Where such

zones cannot be demarcated definitely,

I would suggest that the provinces

should allow all the courts to accept all
applications, statements, deeds, affidav-
its, etc., in any language of the prov-

ince. In the legislatures the agenda,

questions and answers and the whole

proceedings should be printed in

all the languages which are spoken

in that province. I am sure if this is

done it will kill this agitation for

linguistic provinces ; otherwise, it will

remain and brood.

Suri P. C. BHAN] DEO (Orissa) :
Mr. Deputy Chairman, the Indian
Republic has adopted the motto of

encient wisdom ‘ga¥E SAq ATAR
and yet when I look round and see the
faces and hear the voices with my eyes
open and not with my eyes shut, I
am reminded of the saying of Bacon’s
‘“ “‘What is Truth’ ? asked jesting Pilate;
but would not stay for an answer.”

The speeches I have heard so far
from the other side of the House con-
tain very fine emotions—not senti-
ment, Sir, but emotion, because senti-
ment is organised emotion which is
an indispensable factor in the growth
of values in society and in the individual.
Today, if we are going to abide
by the maxim which should

guide  us, viz.,, §GNA WA then
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we must recognise the fact that the
diversity of Indiais a fact and the philo-
sophy contained in her unique contri-
bution to world thought, namely,
“Unity in Diversity” is an ideal which
should be upheld as against the ruthless
unification idea to which most of the
Members on the other side seem to be
dedicated. The Greek myth says
that there was a robber called Pro-

crustean. This robber had aniron
bed and all the victims that he
used to seize, he used to put

within this iron bed. If they were
larger than the iron bed, then
their legs and heads were cut off.
If they were smaller than the iron bed,
they were stretched ie., their
bodies were stretched until all the bones
inside were broken. This is the Pro-
crustean bed of unitary India, of
unitary nationalism which we have
learnt from the foreigners and forgotten
our own philosophy, viz., unity of India
in her diversity which should be the
main theme of our thought and our
action. Now, it is upon the recogni-
tion of this fact that in my opinion
the creation of the various states in
India has come about. The various
states have different languages and
different cultural content ; language
and culture are invariably related to
each other and yet they are united
in one whole that is India or Bharat.
If, of course, you advocate a ruthless
united India without this varicty,
without this development of individual
genius of every province.......

Pror. DINKAR : No question of
genius being disturbed.

Surr P. C. BHANJ DEO : But
even if you wish that, you should pro-
ceed logically about it. Abolish the
various States, abolish the differen-
ces throughout India and create a
ruthless united State.

Kuwaja INAIT ULLAH : That
time will come.

Pror. DINKAR : That will come
if people are to be benefited by your
advice.

Surr P. C. BHAN] DEO : But
as it is, we are neither here nor there.
We are merely hesitating berween the
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two and as such there can be no pro-
gress. It is from this point of view
that I have stood up to support
the idea of linguistic provinces because
the creation of the Indian States it-
self has been devoid of any conscious
principle and, in my opinion, as a
humble student of sociology and
anthropology that a criterion like
language, which is the medium of
culture, in any group, in any society
and which is the invisible link that
creates sympathy in a group that sym.
pathy which Scott has so eloquently
described :

It is the secret sympathy,

The silver link, the silken tie,

Which heart to heart and mind to mind,

In body and in soul, can bind.”

This language, which is the fountain
of that sympathy, this language, which
is the medium of the culture of a group,
should be made, in a broad sense,
the principle on which the wvarious
provinces or States can be regrouped,
can be made.

Now, Sir, it is very gratifying to
see that the party in power today, has,
again and again, repeated its faith in
that principle, and, to all visible signs
seems to be wedded to the principle
of linguistic provinces. Our only feat
is that that wedding, that marriage,
may not be made a marriage of
convenience only as has been unfor-
tunately hinted at by many of the
speakers today. Many of the speak-
ers today here, said, “Yes, the Con-
gress was pledged to a certain policy,
to a certain scheme before it assumed
power. Now that it has assumed
power it can diverce itself from that
policy and proceed on fresh lines
to suit its new position and its new
power.”  Therefore, I put it to the
House, and through the House to
the Governmgnt, that as a quick im-
plementation of its promises of forming
linguistic provinces in India, which
I consider to be a sound policy, it
should, as an experiment, as a first ex-
periment, start with the Andhra Pro-
vince. Let it be started and they can see
how it flourishes, see how it progresses.
If they find that it is successful,
it is in consonance with the national
aspirations, national unity and there
are no fissiparcus tendencies visiblg



1371 t‘ormation of

[Shri P. C. BlFanj Deo ]
thereafter, it is always in the dominaat
position of either following up that
principle which i1 succrssful or dis-
carding it after giving it a fair trial.
I would like specially to mention the
fact that if the Government, just for
the sake of mere administrative effi-
ciency can dismember any State—I
am saying this, Sir, as a mare example—
can pull out parts of Orissa and
tag them on to Bihar and refusz
to recognisc the claims of areas in
Bibar which shculd go to Bengal. ..
(Interruption) why can’t it, for much
morc efficiency, scecapt  the priaciple
of creating linguistic provinces of which
the first, in my opinion, should be the
Andhra State 7 With these words
é close my speech. Thank you,
ir,
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[For English translation, see Ap-
pendix II, Annexure No. 19.]

Surr K. L. NARASIMHAM
(Madras) :  Sir, the Resolution before
us is simple and straight in form.
The Resolution is not asking for any-
thing big. The Resolution is asking
this House to sec that an Andhra
State is formed in consonance with the
Articles of the Constitution of India.
This is not a new demand. Itis not
a new thing that is coming before us
and before the people of the country
This request for an Andhra State has a
history of 40 years.

One hon. Member just now men-
tioned that he does not see any logic
in this demand or in, this request of the
Andhra people for having an Andhra
State in order to develop their natural
resources for the intercsts of the people
there.  He might not have secen
the logic nor understood properly
the national feelings of the people in
Andhra, though he was born in those
paris. At the same time he extended
his logic in such a way as to say that
this cannot bz done. T have to remind
that hon. Member that in spite of him
history moved, that in spite of all his
logic people created history in our
country.  So, the people of Andhra
and the people of our country will
create history, and it will not stop for
individuals of that type.

I have to mention only one point.
Here is a Resolution which asks for the
implementation of the decisions of the
Congress, which asks for the imple-
mentation of the election pledges which
they gave in 1936 and which they gave
in 1946 and which they gave even in
1951. This Resolution asks you to im-
plement your own pledges. Itis notan
arrangement  for gatherings of the
It is not so simple as
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.one friend put it. Perhaps he was away
from the Congress in those days and
‘he was not supporting the Congress,
.and he was going against the stream
-of national feelings in the country.
I do not grudge him, because he under-
stands only that., The  national
aspirations of the Andhra people have
come with the national movement of
the country.  This urge for a national
State of Andhra is born with the na-
‘tional movement of our country.
You should not forget that. Every
time our leaders promised that this
would be considered immediately
after  Independence. Now, after
so many things have happened, we are
asking you to implement those
pledges.  And now we hear the argu-
ment that whatever may be the pledges,
they should be put down. You cannot
put down the national aspirations
of the people. History has taught us
that no amount of repression, no
-amount of force will stop the march for-
ward. History will march forward. I
ask you to take this as a warning of
history. The pledge is so simple: the
formation of an Andhra State. We are
not asking you for an Andhra empire.
We are not asking you for territories
over which we have no claim. We
are only asking for undisputed areas,
that is, the 12 districts in Madras State,
to be constituted as a separate State,
and that State to be managed in the
interests of the people.

‘One friend from the other side said :
“‘Postpone it for 10 years. We are
living together as brothers.” We
are living as brothers, no doubt, but
how ? The waters of the Krishna and
Pennar are to be taken away
from us in the name of brothers.
That is not sympathy of one brother
towards another brother. Electrical
power is mnot developed in Andhra
area.  Things are done at the expense
of the Andhra people. It is not the
feeling of brother for brother. We
have natural resources. For instance
we have got iron, we have got
manganese, we have got mica, We
have got everything. But the
resources are not tapped. They are not
used for the benefit of the people
ithere.

17 Cof S
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Another friend in his argument
said that for the sake of community
projects, for the sake of the arrange-
ments they are going to make, we must
not put forward this claim. Even
in the Five Year Plan, what are you
going to provide for the Andhra people?
If you read the Five Year Plan, you
find no mention there. Again, if
you consider the difficulties of Andhras,
from the ordinary worker down to the
capitalist, they have no employment,
because the railway will not give a
wagon and the jute mill in Ellore has t¢
starve.  If an ordinary peasant has to
export his jaggery to some place, he
cannot do it because there is no wagon
He cannot move his goods promptly
You divided Andhra administratively
into three parts, and now you say.

Wait for ro years. I say: this is
not the argument of a sympathetic
person ; this is the argument of a

person who wants to exploit the interests
of the Andhra people for his own
benefit. This is an argument for not
bringing unity; this is an argument
to disrupt unity.  This is an argument
for not safeguarding the security of the
country ; this is an argument not for
a cultural unification of the country,
but this is an argument against the
people, against their interests,
against the common man’s interests.

1 come to another point. The
argument is that there is no unity
among Andhra people. There is

unity. What do you mean by
“unity”? 1 ask you this simple
question. All the political parties

have agreed. The Provincial Con-
gress Committee adopted a resolution,
The Socialist Party have expressed
themselves in favour of Andhra State

immediately. In the House
and outside  also they made
statements to this effect. The Com-

munist Party categorically came for-
ward with a statement that for the last
15 years they have been stating that
Madras City belongs to the Tamilians
and they are against making it a
separate province—a Commissioner’s
Province—that it forms part of
Ta mil Nad. We are asking for an
A ndhra Province on two principles.
We are not asking for a State on language

1323
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basis alone. Language is one thing.
There are other facrors also which
were taken into account, and we agree
that Madras City gos=s to Tomil Nad.
Let us go to the plebiscite. So
there is a democratic principle of
settling these things. We are asking
you to do it democratically. Ask
the opinion of the people and do it.
So do it in a democratic form and thus
create a happy feeling between all the
people of the State. I myself have no
complaint against the Tamilian people
in general. I have no complaint
against any Tamilian. I have no
complaint against the people residing
in any other part of the country. On
the other hand I want to live in a
united India and united demccratic
Indic on the basis of national
aspirations.  National aspiration is
the principle. You asked the people
1o join the national movement.
You roused the enthusiasm of the
«masses and many youngsters joined
you in the national movement and
laid down their lives. But if you
give a new definition to patrio-
tism, then it is a different matter.
Parriotism does not mican one country,
one jeader and one party. If you
define patriotism in a different way,
I humbly submit that you are not
talking anything patriotic. You are
talking something alien to patriotism.

I am now coming to another point.
There is an argumen: advanced by our
Prime Minister. He says “I am for
the Andhra State. 97 per cent.
are for the Andhra Province.” He
agreed to the creation of Andhra State,
but said that there are people in Rayala-
seema who are  against it. The
recent elections proved thar the people
of Rayalaseema are for the Andhra
Province. But the people of Rayala-
seema have got their own apprehensjons
and doubts. It was in the Sri Bagh
Pact where the representatives of
Rayalaseema and others settled that
thing.

Then again the Prime Minister
says ‘I agree with this principle but
I cannot implement it now. > We

[ COUNCIL ]
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| really do not understand that line of
argument. Out Prime Minister says
that the demand for an Andhra Pro-
vince is urgent but that he cannot give
it now, because there are difficulties.
We do not understand what the diffi-
culties are. Perhaps he is thinkjng
that if a separate State is created im-
mediately something bad will happen..
But I can assute him there will be no
difficulty. On the other hand the
Government will be strengthening the
national unity and improving the
cultural life and safeguarding the inter-
ests of the counrry in general.

The Prime Minister has said that we
should wait for some time, But
what are the conditions in Andhra
today ® Swami Sitaram who was
one of the founders of the Congress
movement in Andhra and who followed
Mahatma Gandhiji and who was on~
of the national patriots o that area, is
leading batches after batches, moving
forward asking the people to talk in
Tolugu and also the Administration
t¢ carried ¢a in that local language.
There is a movement going on and
there are meetings and demonstrations..
The entirc Andhra people are moving.
So when the entire people (Andhras)
are in action, you come aad say “No,
we can’t do it. We will put down
this movement.”” I can only say
titat you can’t put down this demand
in this way. History has established
that the national aspirations of any
section of people cannot be put down
and so also you cannot put down this
uemand. It will march  forward.
That means we have to reshape our
country on a scientific, rational and
nationa] principles. That alone should
be our aim.

Financial stability is also one of the
arguments advanced against the crea-
tion of this Andhra State. I have to
say that Andhra State will be financial-
ly more sound than even most of the
existing States.  If you take the exis-
ting States, I am sure the Andhra
State will be financially more sound
than a majority of the States. It
will not be a deficit State. If you
take the natural resources and man

-
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them and if you have your own projects
there for instance Nankida Project,
Rampadasagar Project, Siddeswaram
and Gandikota Projects and all these
things, you can increase the irrigational
facilities there.  That means you will
increase the production of foodstuffs
and vou will increase the national
wealth,

So I conclude my submission with
one more request, and that is that this
Resolution is quite simple and it is not
a complicated thing. As one hon.
Member suggested there is no impli-
cation herc and in this form I think you
can accept this Resolution. I want
everyone of you to accept this Resolu-
tion unanimously. I submit that you
must take this question immediately
and sce that we constitute separaie
States on 2z linguistic basis.

With these words, Sir, I request this
House to adopt this R-solution unani-
mously.

Surt GOVINDA REDDY (Mysore):
There are only five minutes left and I
will not be able to finish.

MR. DEPUTY CHAIRMAN : You
can continue your speech later. You
can begin.

SHrRI GOVINDA REDDY : Itis my
painful duty to oppose this Resolution.
1 say a painful duty because I am an
Andhra, I am a Telugu-speaking man,
though living in a Kannada territory.
To oppose people who speak my tongue
is a matter which certainly gives pain.
But it is my duty.

Sur1 C. G. K. REDDY :
duty.

Political

SHrl GOVINDA REDDY : Not
political duty, as my friend says. It
is the duty of every patriot who loves
this great country of curs not to press
for linguistic provinces not only a: this
stage butat any time. Sir, the hon’
the mover of this Resolution has made
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it appear to be a very simole one. In
language it is quite simpie, but this
Resolution is bound to give rise to
numerous complications. This Resolu-
tiontakes it for granted that States
must be formed on a linguistic basis,

an Andhra State must be formed
composing of Andhras only. Well,
Sir, it is very unforivnate thac

in this country different groups and
the Congress- too came to adopt this
principle of formution of linguistic
provinces before they could examine
this problem in all its bearings.

SHrr P. SUNDARAYYA : Todav
you can say that, . -

SHrRI GOVINDA REDDY': Historicl
reasons prevented the ncople concern-
ed from giving this problem a searching
examination. In the past, Sir, when
this question first came to be mooted,
we had a forcign adiministration here
and we wanted to pick as many holes
in this foresign adminisiration as pos-
sible in oraer to discredit the alien
Government. It was quite natural
and because of the illegical constitu-
tion of provinces in India owing to
historical reasons, the Congress and
all patriots adopted this issue as one
of the points with which to blame the
Government. Any stick was good

enough 10 beat the alien Government
with. (Interruptions.) Let not my
friends interrupt me. [ did notinterrupt
them when they were speaking. Well,
Sir, the Congress, it is true, conceded

this question, this principle of the
formation of linguistic provinces.
When the Congress Committee exa-
mined this matter, they did not examine
all the pros and cons. That Committee
consisting of patriots of the highest
order in this country gave a report and
they say in their report

Mr. DEPUTY CHAIRMAN : The
debate will be continued on 21st July

1952, the next non-official day for Reso-
luticns. We have received some mes-
| sages which the Secretary will read out.



